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THE URBAN LAND

REGULATION) BILL, 1976

THE MINISTER OF WORKS AND
PARLIAMENTARY
AFFAIRS (SHRI K. RAHGU RAMAIAH):
Sir, with your permission, I beg to move:

HOUSING AND

“That the Bill to provide for the im-

position of a ceiling on vacant land in

urban agglomerations, for the acquisition
of such land in excess of the ceiling limt,
to regulate the construction of buildings
on such land and for matters connected
therewith, with a view to preventing the
concentration of urban land in the hands
of a few persons and speculation and pro-

fiteering therein and with a view
to bringing about an equitable dis-
tribution of land in urban agglo-

merations to subserve the common good,
as passed by the Lok Sabha, be taken
into consideration.”

At the very first instance [ would like
to draw the attention of the House to the
fact that this has a big history behind it.
The House will no doubt recapitulate the
election manifestos of the Congress Party
in 1971 and 1972 and also the resolution
on economic policy passed by the All India
Congress Committee in 1973,

Sir, with your indulgence, I shall quote
from that 1esolution.

“A positive urbanisation policy is ur-
gently needed. All urbanisable
should be socialised and a ceiling on the
size of new houses to be built by the
State authorities and private interests
should be fixed. This will eliminate un-
earned profits, assure planned growth of
our cities and provide capital for social
housing programmes. Such programmes
need massive investment which may not
be otherwise available.”

1 would also like to draw the attention of
the House to the twenty-point economic
programme announced by our Prime Minis-
ter. I would like to quote from that.
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“Fortunes have been made out of
urban land at the nation’s expense. Spe-
culation in land and the concentration of
urban property have led to glaring in-
equalities and to a great deal of hap-
hazard urban growth. Legislation is
being initiated to impose ceilings on the
ownership and possession of vacant land,
to acquire excess land, to restrict the
Plinth area of new dwelling units and
socialise urban and urbanisable land.”

In a word, Sir, this Bill is intended to
implement this important item in the twenty-
point programme announced by the Prime
Minister bearing in mind the earlier com-
milments of the Congress.

\

Before I go into the salient features of
this Bill, I would like to point out one or
two cardinal factors underlying this Bill,
One is that this is confined to vacant land.
A question may legitimately be raised and
1 am sure it will be raised, why are we
confining it only to vacant land and why
does it not embrace buildings and all other
types of immovable property in urban
aréags ? A number of committees have
gone into it at the ministerial level and
the matter having been gome into in depth,
Government has come to the conclusion
that imposition of a physical ceiling of the
nature we have now incorporated in this
Bill in respect of buildings or imposition
of a ceiling on the basis of the valuation of
a building or other immovable property
would create so many problems. Take for

. Instance, the concept that we should have a
ceiling on all urban property on the basis
of valuation. It may be Rs. 2 lakhs or
Rs. 3 lakhs or Rs. 5 lakhs. It may be
prescribed that a man can own property,
a person or a family can own property
worth only so much. To that extent
it was thought that we may value the
building, the land and so on and then
put a ceiling on it. Sir, there is one
great difficulty in that. Value differ not
only from place to place, but even
within the same town, from area to
area as well.  Values also fluctuate; the
valuation of 1971 is not the valuation of
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[Shri K. Raghu Ramaiah]
1972 and the valuation of 1972 js not the
valuation of 1973. There is also another
factor. If we say Rs. 5 lakhs is the limit,
a person or a family in a less important
city may buy up a whole chunk of land
which at that time might be heap, de-
priving the community of a large area which
would have otherwise been available for
construction purposes for the benefit
of the low-income groups and the econo-
mically weaker sections of the community.
Therefore, we kad to give up the idea of
putting a ceiling on the basis of valnation
of property.  Then, the question arose,
why not we put a ceiling on the basis of
physical measurements of a property ? It
was suggested that a unit should consist
of three or four rooms, that the require-
ments of an average family in regard to
accommodation should be worked out and
then a ceiling put on it. There are pro-
blems here again. Is every building capable
of such sub-division? Is every building
capable of being divided in such a way
that a family can have a self-contained
unit within that sub-divided unit? Sir, I
hope hon. Members would appreciate that
if we were to divide and sub-divide houses
in this way, make the State Governments
owners of such houses and if they were
to impose some strangers and outsiders into
a small compound, what heart pangs it
would cause, what difficulties it would
create and what troubles it would generate.

Therefore, the Government decided that
so far as physical limitation—imposition of
a ceiling on the basis of physical factors—
is concerned, we shall confine it only to
land. But I want to make it very clear
that it does not mean that other forms
of urban property like buildings, etc., will
go untouched. It is the intention of the
Government, Sir, to issue guidelines which
will enable the State Governments to im-
pose a measure of taxation on these large
built-up houses which will discourage such
luxurious houses and which will encourage
sub-divisions so that more people can have
tenements. The House can ask me why
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the Government is not doing it. Sir, the
Central Government is not capable of doing
it. That is why we propose to issue the
guidelines. Even this Bill is not within
the jurisdiction of this House except for
the fact that a resolution to that effect—
requesting us to do so—has been passed
by ten or eleven State Governments, the
number and deltais of which are given in
the Bill. They have authorised us. Other-
wise, land being one of the State subjects—

I think it is item No. 17 or 13 of the
State List—we cannot do it. We are now
proceeding under article 252. Article 252

authorises Parliament to pass a law of
that naturc at the request of the State
Governments concerned and we are doing
it now because the State Governments
have passed a resolation. But the word-
ing of that resolution becomes impor-
tant in answering the question as to why we
cannot undertake legislation. With  vour
indulgence, Sir, T shall read out the resolu-
tion :

“Whereas _this Assembly /Council con-
siders that there should be ceiling on
urban immovable property.

And whereas the imposition of such a
ceiling and acquisition of urban immov-
able property in excess of that ceiling or
mattets with respect to which Parliament
has no powers to make laws for the
States except as provided in articles 249
and 250,

And whereas it appears to this Assem-
bly/Council desirable that the aforesaid
matter should be regulated by State, by
Parliament, by law,

Now, therefore, in pursuance of clause
(1) of article 252 of the Constitution, this
Assembly/Council hereby resolves :

\

That the imposition of a ceiling on
urban immovable property and acquisi-
tion of such property in excess of the
ceiling and all matters connected there-
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with, ancillary and incidental
shall be regulated by Parliament, by law.

Urban Land (Ceiling
thereto,

(13

So, the authority given to us does not ext-
end beyond the imposition of a ceiling on

urban immovable property and acquisition |

of such property.

Now the legal opinion is that the words
“ancillary and incidental thereto” do not
cover a matter which is outside the scope
of the imposition of a ceiling Tuxation
is something outside the scope and, there-
fore, as the resolution now stands, the
Centre has no power Therefore,  Sir,
Government have decided to issue guide-
lines to the States somewhat on the follow-

ing lines. It will be a kind of pachage of
measures. I <hall read out what we pro-
pose to do. We will instruct them, in our

guidelines to take the following steps:—

“Imposition of a ceiling on vacant land.

i i)
Imposition of urban land tax on va-
cant land.

Imposition of urban land tax on land
and buildings whereas such land is in ex-
cess of the specified Timits.

Imposition of tax on built-up area in
excess of the specified limits.

Imposition of conversion charge where
the land is proposed to be used for a pur-
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| the guidelines to the States and I am sure
the States would keep in mind the spirit
animating the Bill when they dzal with
the built-up property.

Sir, 1 would now like to deal with the
salient features of this Bill. The Bjll
defines urban and urbanisable areus, which
we call ‘urban agglomerations’, and divide
the various agglomerations into> four fypcs
in respect of the various States which are
given in the Schedule. There are four cate-
gories category A, category B, category C
and category D. Category A is confined
to the metropolitan cities of Deihi, Cal-
cutta, Madras and Bombay; categzory B is
confined to towns with a population of
110 lakhs and above, excluding the zhove
'metropolitan cities; category C is coufined
to a population ranging between 3 lakhs
land category D. Category A is confined
ulation ranging between 2 lakhs and 3
ilukhs. So far as the towns with
lesser population than 2 lakhs but ons lakh
.and above are concerned, it is proposed to
|leave it to the State Governments to impose
jor not to impose such a ceiling on them
iand if they decide to do so, a provision i3
made in the Act to put them in category
D, In category A towns. that is the metro-
;poli(an cities, the ceiting proposed is 500

|square metres. In category B it is 1043 squ-
‘are metres, in category C it is 1500 und in

,category D it is 2000. But in allowing this

pose different fiom that for which it is vacant land for a family we take into ac-

being used.

Imposition of restriction on transfer of
agricultural land within the urban ag-
glomerations without permission.

Removal of certain types of restric-
tions imposed by Master Plans, zonal
regulations, municipal by-laws which
militate against the concept of urban
ceiling.” s .

So, Sir, it would be wrong to think that
we have given up the idea of any control
of bult-up property We propose to pur-
sue it, in the anner | have indicated, by

count, as far as the Bill goes, also the fand
occupied by a building which thev already
have. Suppose, a person has a building.
,Now, that land occupied by the building
.and the land appurtenant thereto and what-
Vever other space he has in that arca. will be
taken into account. So, if a land occupied
by the building is already 500 squars metres
in category A, he will not be permiited to
retain any other vacant land. That has

been taken care of.
|

|

i Coming to other important features, so
I far as compensation is concerned. if it is
"capable of a rental. assessment. . will
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be eight and one-third times the annual
remal value. It can be assessed on the
basis of taking the average of the last
five years. If it is not S0, capable of
assessment . ’

SHRI MAHAVIR TYAGI (Uttar Pra-
desh) : I would like ‘'you to please clarify
whether this law of ceiling will apply to
Government properties, like the secretariat
office buildings and also whether the land
and buildings occupied by Government
officers will be included or not.

SHRI K. RAGHU RAMAIAH : Govern-
ment servants ate treated like all other
citizens but Government is treated different-
ly. There are certain categories where ex-
emptions have been given, for instance, !
banks, charitable and religious institutions,
associations registered under the Societies
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of the State Government will start only
after that final notification is issued.

Now that is about compensation, And
we have made some exemptions. As I have
explained, these exemptions have become
necessary.

SHRI N. G. GORAY (Mahaiashtra) : Sir,
you said that the compensation will be paid
of the rate of Rs. 10 per sq. ft. (maximum),
which will work ount to about Re. 1 per
sq. ft. Now, 1 would like to point out
that in metropolitan cities like Delhi and
Bombay, certain purchases have been made
recently even by middle-class people at
the rate of about Rs, 10 per sq. ft.

SHRI K. RAGHU RAMAIAH: That is
why the ceiling faw has become necessary.
We want to give land at cheap rates to the

Registration Act, cooperative housing so-
cieties and so on. There are a whole series
of exemptions and in fact I will explain to |
you why these exemptions have been made];
when I come to that point. :

needy, poor and cconomically backward
classes.

SHRI N. G. GORAY : [ am not talking
of tich people; T am talking of middle-

1 was explaining before this intervention | class families.

that compensation would be calculated
where feasiblc on the basis of rental value.}
Otherwise, it will be decided on such basis,
as the State Government concerned may
deem fit, taking all the relevant circums-
tances into account but not exceeding a
sum of Rs. 10 per square metre, that is
the maximum. They are not bound to
give in every case but the maximum will
be Rs. 10 per square metre in the case of
category A and category B and Rs. 5 in
the case of categories C and D. This com-
pensation will be paid up to 25 per cent,
not exceeding Rs. 25,000 in any case in
cash. The rest of it will be by bonds bear-
ing an interest of 5 per cent, payable after
20 years.

SHRI K. RAGHU RAMAIAH : Sir, the
ceiling law is a ceiling law. It applies
equally to all people, whether rich people
or  middle-class people. Propertied man
is a propertied man and he is looked upon
as such. Propeity-less man is a property-
less man and he is looked upon as such.
The poor man does not buy anything. The
State will buy land and sell to him at cheap
rates. That is the whole concept of the
Bill.  And T thought that is one aspect
which Mr. Goray will appreciate.

SHRI N. G. GORAY: What 1T say is

But one other clause which I must bring
to your notice 1s this that for the land
that will vest in the State Government,
the compensation will become payable by
the State Government only when they issue
the relevant nofification. So, the liability

that quite a few middle-class people, not
rich people at all, say, for example, those
who are employed and who are getting a
salary of Rs. 500 per month, they form
societies and buy house-sites at the rate of
Rs. § per sq. ft—that is the rate in
Poona; T am not talking of Bombay.
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SHRI K. RAGHU RAMAIAH : Sir, we;for example park their cars if the area
are allowing them such extent of land ‘;occupxed‘) by Raj Bhawan is only 500 sq.
as we think is necessary and equitable. It Metres ?
is only the land which is considered to be | L .
in excess that will be vested in the State., Sif- as [ ‘;’as 1‘::51;‘:““:5’ :(Zr:s:eo Ii;"‘,:‘
After all, the growth of population in urban \tle? ti,l?:S ‘;ubdl;c : go)(;d Sllpp(;sc they’

i rate; and also . ol e
areas fns aitr ;:}r}emre;riloisre“ to the urban |2r¢ satisfied that an institution must have

g areas i )

m]"’r: l'on«roowing eso much that unless we rparticular land, they Cfm exempt the pro-
?rﬁa xs:e measure like this, the entire | Vision in the public mter‘es.l. They Cfm
li'beansg'l*ld will be cornered bS; ,a large num- \lalso exempt in cases of indl.vldual hardship.
ber of ;;mnopolists black-marketeers who | Suppose X has a land, built-up land, and
are grabbing land for speculation. That is ‘ la;‘dt :;%%urstena;t t::‘:re.[so’lef:“;d 2“62;:2‘:
the whole basis of the need for socialisation | 220 q. metres, i a

of urban land: and that is what we have\Are we to vest it in the State Goveroment
at the back of our mind in bringing for- | 4nd the State Government ta give it to a
" i Bl ‘man who builds a slum or Jhuggi lopri
ward ] . ) there 2

We had to make certain exemption5.¥ Thcrefore, we have rightly left it to
First of all, we have given a blanket autho- ' (he State Government to give exemption
rity in cerfain cases to the State Govern- |in such cases of hardship. We have also
ment because the matter is so complicated. | given certain other exemptions about State
In_fact, even now, as I was coming here, | Government properties, Ceniral Govern-
T was told that there are one or two loop- | ment properties, banks, land mortgage banks
holes whick 1 was asked to examine. The ; who have invested, who got land by way
matter is really so complicated, as you will lof return on investment, which is their busi-
see on going through the Bill itself. There- | ness, cooperative housing socicties, chari-
fore, we have to give to the State Gov-l|table and religious institutions and clubs
ernment a certain authority. We have given ,! also—bona fide clubs which the State Gov-
two types of authority. One is that, in the } ernment  recognises. But if u club has
interest of public good, they can give ex- |some land which is not necessary for it,
emption. They can also in certain cases

then the State Government can take it
give exemption on the ground of hardship. | over.

SHRI G. LAKSHMANAN (Tamil Nadwy: _ SHRI MOHAN SINGH OBEROI (Uttar

Sir, there is vast wban land occupied py | Pradesh) : Hotels ?

Raj Bhawans and Ministerial residences '

Does it apply to them also ? N | SHRI K. RAGHU RAMAIAH : Hotels ?
[They will come under the gemeral exemp-
|tion, If you can satisfy the State Govern-

MR. CHAIRMAN @ He has already rep- nient that you need more land for expan-
lied to this point. sion. that you need this much for parking
space, L am sure the State Government will

SHRI K. RAGHU RAMAIAH : Sir, ex-| 0ok into it, There is no intention to inter-

emption in such places serves two purposes. | fere with the normal tenor of life.

It enables the public to enjoy those pre- |

mises; and. secondly. it leaves some green| SHRI VEERENDRA PATIL (Karnataka):

land somewhere in the middle of the town,|17th February, 1975—what is the signi-

which is very necessary. And, after ail, !ficance of that date ? .

dignitaries have certain functions to per- |

form. There may be a hundred dignitaries{ DR. K. MATHEW KURIAN (Kerala) :

coming to Raj Bhuwan. Where will they {The astrologer has given that date.




15 Urban Land (Celiing
SHRI VEERENDRA PATIL: In the
Bill it is stated ‘all the transactions from
17th February, 1975 up to the appointed
day’. Y wanted to know the significance
of that date. What will happen to the
sales of those vacant lands which have
taken place after the 17th February, 1975
up to the issue of an ordinance by a par-
ticular State Government because in the
case of Karnataka, the Ordinance was
issued in the month of June, 1975. Before
that, there was absolutely no prohibition
with regard to alienation of land; there was
absolutely nothing. The Ordinance was
issued only in June, 1975. So, what will
huppen to the bona fide sales between 17th
February 1975 and June, 1975 when the

Ordinance was promulgated ?
-

SHRT K. RAGHU RAMAIAH : First of
all, why we fixed the month of February,
1975 ? That is the main point. Well, some-
body will say January; somebody will say
February. Some will say, why not 19717
Somebody will ask, why not 1973 ? These
are all legitimate questions. Somebody must
choos: some duy, and we have chosen
the date on which the President of India,
in his Address to the Joint Session had
intimated that there shall be a ceiling on
urban land. You have to start some-
where; we thought that it was the
most appropriate date. Regarding the vali-
dity about anything done after February,
1975, bona fide sales are exempted; they
are not affected.

You please read it. Of course, there in
addition a ban on sale of urban property
for 10 years. But it is not a complete ban.
If anybody wants to sell urban property
within a period of ten years, then he must
inform the Goveinment or the Controller
as the case muy be, and if the Govern-
ment does not want to acquire it, then he
will be free to sell. The idea is to see that
whatever surplus Jand is available to the
community does not go to pugree-payers
and black marketeers but should be made
available to the State  Governments so
that they muay distribute it to the commu-
nity in a rational manner. These are some
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of the salient features of the Bill and 1
commend the motion for the consideration
of the House.

The question was proposed.

A attez et (fr) warafa
wEEH, AW HAl WEEw ¥ ZW A
Fr gy, fr oag faw aga & aftr A
g & 1 W ToA ¢ fr oag AW owEe
oMY @ F4 @ W §? oEWiv faerw 2
fF zm feam A T/w F I faam
AT I ¥ wEA A a7 mEATHAT
&% auear g frgw fam & syt faw &
qTAUE] § Ay AR favie & I O A s
famage fréman afagrmar 2 A qg @
mANE F ww fa7 weEim agy & -
o Tr1EgWmT WM H oW F ouww fym
TER ¥ A F1 FENEEr o R
i g 7AF 7 medt ufn gw qEd w
AW F gl F oSy TS g, ey q9 66y
WERT F W WY FFAG A & & | W
wRow ¥ fufy ager € 2 & 3m
A W% AW F g H amw Taen
THA AR FFH AT T ™3 1 0F a3
W 7 a=7 gz feaft 3, @fes gEer
e g feafy 2 fr adiam dor Fmfai
¥ o & oa omeer Fr oquEfedt wommr
farht fagrae 7o @@ @7 W & ) udy
g W o3 wmfedr ¥ vgw avel @ gu-
sfear ¥ faeselt AT st #1787 ¢ w0
falt ®7 qAw  AEEEA—AEE  F]
s 1 s fAu wmEww g
FHT #T ggEar  FT MY | gH OIHEH 2
fr dur 7l WERy 7 F@1 fF &0w
qEf & SF A 1971 W OHAE AJT AT
d 97 T I AIT AR § I a4
FT e fwgr ar T w7y gfq o faory
FOCH a7 9 Wi gEf A gREd w90
INF Al FHA TEN T WER TV
FT otg | AfEd wr wEA Az ¥R e
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Toofg &Y geady F AW T AT qg
et ST #r gEadr @ fam dw e
T E o 3y gz 9ee E % fF osdw
T o= § Y weadfAag € o3Ew w9
fg &t Zzr gar for &0 T & FEn
M-TA qWAT Fell AgET § Ty AT
gra %t wf fawfon #1 gy @nn & amd
TFFT A | WAl WErTT § 7 0 adan
g & wsm w5 fAoa aaer #1 afFdaa
F G910 250 ML 252 F FATT T AHFE
e 71 w4 & I & gaATT oz fEA
&1 oaZr 9w frgr W vEr £ AfET AT Ad
IRM TEHRT AAE TR 9AA g g fR
fafasg w51 &% 11 faaw wamn @ frw
g IEE FY FRAN F oAt W of ww
frmfr afr @t 2 afer wuw wwfw
F A # IfgA THaw A F oAdy H
&1y gy 1 #wfgwT far &) 99 34
gse #r feafs 2 @ o= g A9 ¥ A&
ar 2 fF frg = AHE R zEEdl ®
IR T H o fam o I fFar oW oo
78 amawr § R owE wmT S wee-
far 3, =@ werfilg F Fvwr g
 fgm g% @ & M % AT 3R oweeR
gz FEAam w95 7 ) Ak wA wEmw
T W AR AEAT AT 3T 2ETA A
¥ AEATFAT AGT A1 | wredr F1 frara
qarAr § waw AfgFe wmaEr fax & oo
o % WA T ARl & SAA
¥ 1 Ay fed E TR OT T A1 A
ot Tan Aar A 7= gfte ¥ ww wgdy amfs
¥ @A ¥ oA A faw qwowv o ow
mq  =ra-mg F wga oawafa # drle
F g3g 7 4t FE ggAfy FEA AT Al
¥ Avmar § & 73 M I SEr g
zafom g foFma fa% 9z § & om9d
IEW F AEA T wEN A Fea
I FIFI AUEAT & 1 9 THE® a9qT
FF & 1 afwa 28 3T faeem ggey 2T
z & s owm wgh 9fF § @Ead 51w
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a1 @ ¥ AT W wEdr awfa & ogEg #
fasr #41 agr wa 7 F Awwar g 5o
O F fad & mwmy wfoargm & gd
g A T *fearEar § ax ¥ o@g w4
TEEd F owad qma 7 fxw few g o

a7 & 9 gz A% @9 (w7 2 5 afz
FfEAEAT 21 MY AT T #EATS M F1 §T F9
F1 gfaFre AT ¥ 7| 17 Afaw o amae fae

7 & fear g 1 fedT dr Arnfs gure & #a 7

FITRT FlEa1281 7 AF@AT T § 03w ; Fe-
ATZAUH GEAT HIT AT AT WY F5 TG I
g% £ | zafar wfeaear & A g -
qEAT B FEAET F oG A AR FT A
qF TET E | TA T3y § A AFEIR 7
WFATT W RAT WERE & gAA B OEW
gdr A =g fear £ .

o, W ®
q q5-4F ",

7 "ML A &

ifaat e &A1 Sw=0
g F—gEt R owwy gt 7 o o3
qq A4 2 & o wmEEm odw F e
T O # FEUT & 7 oavwe #1 fafas
Fafzar 7 79 77 7= Ar I F F IE@ET
w2 aftrm ferar 2 fF ooz 59 @t &y
FATAT ¥, 3991 AW AT G @ & | qg oy
F¥ FHAT P E C OZRIL T FET AT g9A
w1 g afea gz ww wifsw am & o=
¥ fr sadr A W@y g g g fEEwy
o g YE 2 e irdlEr A W
A7 IACEr WY TA M ET FATAT AT
1 TE WA-—TTR wagsw 7 AL faw
T #g) A 2, Fft 3w wgow BT frm
g ) THAT AT AT AET 71 AR BT I
F1 UF F g AT T AAEr g T3 ag
grm fF zEwT W owat &y S fawwar
g 7 o v awi o« 4, Fra qeftAnEr ey
7 zEr afadr adE

9T ATHTT. WF TE E

Y gEwAtq (S AR . ARTAAIET
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oY AviE At ad a1 e fread | ge ¥ 99 WX gEdd wmd & 1 ag wW

i froadt g1 w2 aft gwmeedr T
9% ;T 94T d1 TFI W Zgvar w7 fqwmAr
FEdr wgy, gzl 1 3@ faw § owm & "m-
g AF T AFA |

o w gaw fag (fgrr)  Thed
UHA T I7 @ § TAET »qy Aa &7
@ E

Y QW ymt AT OF 9IS HTEAT
g, Agwl wAmAT Wil T 0 9@ @1
i 2 f7 3w fam & afwo ¥ ag faowar
A&7 FGAT (| qET F OAMAGET 9 AT 17T
AP AN 2541 F0E, qga 21 &, Afwa
M q AMFE g AT A1 AGIFT & G
=T A AT A1 T2 0 9g [IEN A9-
iz g faaw www @ #R A &
faeer T s70 A Z9 g ¥ 3wt
A W ARA AT FT F A, IART T
7 T qwa wra Aitzm & 9 fgawar
F A& g aifgn; @ faawAT FowEE
F fm owl A o A 9fe s
AFA 9% ggEAr gy +ifgm, wEr A &
fa7 A% & 3ZAT 7 AMT FAE A ZmAA

r

A

AT, MTF AEN FOAIAN FW A
g odgw ¥ v 7 T wan F dAv
yaAl gy w1 AW Fow 4 fad ¥ oW
A f&ém am & ogwE wafaw S w2ae
FMF wRT F MR, 39 97 AT FREd)
afft wT FT FE-NIT qwA & omfEAT
¥ 39 qT gEEdl W0 ANAr SH1F e
FHA WK FTATF 79 7 2w Awmw
3 & ®ifg7 o w@Eg wdT ¥ Wil
r o o@ G w8 a8 wwa g
A%, WL A AEAIE AWM ¥ R ar
LeaC I C IR L1 cOl Tt B
1 W™ S aEE F oaifes & gay
A ¥ FRE TT 2 oA FA S @2

R

AT AAE@E T R & ! &W wWed §,
A3 WErET o gy @gud g fw @z fHuwa
F1 T & F qET A@r g, gg fauAer
£ R W gy F oaaw o zafad
ECICOE = 1L S S B A S R
fr 77 Tk X AFQ E | WA & AL
@ fam & guaAT &7 W™ AT 27 A
A R g3 A AT | A WA A AT
ff % 9 Ww2T ¥ 5 FUT WI B oAU
2w g i ¥ o foaw | wWEl
¥ oox o wy o7 owwia 2 3w F A3
A wEES #1 AR 7T )

=1 gw 9w saEl (397

72 A fFw owm ¥ 7

53w)

Wt A Rt ag w9 g A
A A FEAT A® E R oWMT 5 Fre &
aeefa @ 917 &1 HT 5 g &7 A
R T R, AT KT AL UF g@dr wyar
q Nz @E | qg AL BT TEALARIE | TE
GAATT FT AT T | AAAAZ F ISqA,
TE 9C 0T 9997 A1 o1 B T mew F
I A7 HMET 1 T A EE W AT A
wAAT F mfaF 2oz A wmrEam @
g7 W FEr | A7 FMWANE § T WA R
AT g WY & wwar g B oma & admeT
A7 & faafer ® a1 Hm@ES @ oW
#1 g wem o, @w R s ag
o a1 v gzaz wHm mfasr €1 F9
TS faar T oar #T w1E A A
T FRT wAAwT frar wr ar g ogEr W@
W zar fagrA F1 AT AR A FIT | FAgr
Fas 9T 5 17 ome fazm owaw & fAn
T 2 | T A A, EERE A AWT wiiEmy
U " 7 o3 FaT aw #Ew F1 ZeEdr
g M AT AT F oqAAE gar A
T o feaw &0 gE-3® TR wrfaei
F a3 o 78 et A S i wrfni
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* faq o ad gEd 0 fad F a9
A 7, WAEsl owgfesr @ 99
o @ geEdr 1 AR faAd W OF
fograelt wFE § 3as fae o T 2EEd
qz ey frow s SAM N T 20 Ag WAl
frrar wvg # fag 7EY €, 97 o (o A A
TR ARE 1 a1 = fAgm W e ® froda
T gn fam ym=Ew 77 v A T g
IO GO AETAT 2, 9T F ATHA ZEA 2 |

Yy

ofHq, wa zF AraAE GHE w@r difey
(W 2 39 97 fgEre #3q | gEF Grfadr
W g% 219 ¥ fF z9 & uF & fE
&t FWm fawar wmAr o faegE faw F
Z3qq ¥ wied ¥ a7 FraEn da far g
fo maz g& "W ¥ T "A, A0 AA
T AWET F IAH T WX IA I R
qigt FT-F@ g9 377 9T 9gw % § 39
¥ og fAagaar & 7 g9 faa & sfgaw
g swry 7@ faadr o oagr 9gr faedr ?
72 wATT 3 | age a17 Ag oAz 11 el
T AT ERT AT IR0 11 T F A AT
30 A FWT ) FAFT AIAAS AE FATFE
AT 11 TISAT T oFAT 1AW g oAy AIw-
T9T ME I AT ZH & axat g fr an
F SHIF W1 gga¥E1 &1 Awl 7 fqw AGE,
a5 wf@, s & wfa, g &
=@ W F F2 A FET & fgav )
gr oardr 11 AW 7 OHT qfen T @
fT @@ F=r FAAA F Famw, JIAT IAE
FT FFATA BT A0 L wA-maT a29 g d
A TR OF AEAE wT oA qer f
S R X 1975 A I AT FT WE
g F7r fF7 wenfa & mfqumom fag
g9 g1 FT FI0 AT AT F FH TAF! AT
®YF AT 77 & 1 AfFA 1971 ¥ T w9 T
TqAT UHgmT QAR faor 91 91 swEEg
oia 3 vITd fEgr o1 #iT AW § welE
TR WAFT T qLT AT AR FT 4@
9T EAT % F P en ) weit wr gm A A
A  fF 93 @ oz ¥ W mifaw
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T, g wifs & wfed w@w & arg-
fem az=r feg 1 @1 gafan afz gw os
ifr ggvr 1 917 FAT AT § A AT
Fr 39 faq &1 1971 § & a0 FTA7 *A0hA,
w7 § f& o oweAr oo dfager
g frar | fwe w31 mr R gw gm &
wEgl A¥ TAH WIffd WA 1 arer wgd
¥ oama w1 wfaF TS A ar
¥ faar 1 s AW § 41 AR wiaFR
a7 Fr 7 fax | gwfad ¥ fag f& oAy
FEIA F oA A # A9 3w #1oww
FIAT T1EF ¥ AT OF ATE § A7 39 ¥ wfuqw
$T FIGTET ATT AWF WE T AT T A
& Arq #FT  g@wedl A1 aA § %7
71 § fF AT A ZEE=T F AEVIHAT
FET 4 gTEEr B AT vAr wIAr Arfae fw
afux & =fus @ wdw fasa &%
Fr: wrvw A@ B owIy gEaeEl &7 gard
®OHAT A £ F | FH § FF IT 4 ATOA
Hoar mg war w1 & Aafar 5 fyq &
97 A F REAE F | I FOSANT e
AT FF L E W ww q oA Araaz
? fr oA fam ¥ odfmg dwd wde o aA
T it & 1 T Al zriwd & ower
w1 wIfAF £7 AFAT 3 Tg:r I A g9
Ft, 7 F AAT L fF A A & gz A
qIT WATAAT H G 3 MY 3T 7 daA
TG gT 1 FF ITHGE F AW 9T gTA
T FAT AT F o Far AT § fFogw
gARIT A0 FY AEA, AGFT ¥ F gAA
wI FIA KT FKA FoATFAF F whrwe
IFY U AT AT ZIATA ALY GAT FHTAC
Iz £ fx f@7 & a1 I A @
ML AT THE TR =g W "W Fr a8
fasrdy \Taw g AT FT AGEIEE | A1 wW
IR LG CE i BRI P o
g qarA #if¥0 w7 &7 w91 ez
g &Y 2 AEIEErE AN, FHE9 FI, *WT fEq
fra @1, 37 & 7 T 23w Tz w1
W oAl FTIF AT 7 gAat 2 owe A€
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[t aviez Tiai]
qr3 o wifae & o7 g W agd A awEd
T ¥ R ogEr W § fEee e
qx, ¥fcfaw zee & AW AT AN FT LU
¥ a9AT, gEa=y § =T UF ATA G g
ST gEw ATaNE WA A IF AE HGE
3 & & sy wrAdE war S Adad
aeft ATUEe e & ATH A -XATRAT
ArET g7 TE § AT AR, WAT IAR LA

23

78 aAT6 |

SHRI K. RAGHU RAMAIAH: 1 f:un
assure him, Sir, that I am ‘over hearing’

him.... o
(Interiuptions) o f

st qreE ot ¢ AT ¥ AqFE A9 A
3q & aaa {5 5w W F AT ArEw
gez & arw § fern afa, fFAT wwTT
HT fFa T & M oF gEEd A oA
we ¥ 7% &1 AT OAT FT & W G T @
y wTwswl F1 W BIELBET wuEr &
s1q Frr ST 9TEA 1 AT gAAT 1 A,
g9 ¥ 4z afz u A wET aT T
A1 37 ¥ fAg @ oW § wHe miEwn w5
Bz % @ & % aff 3 9w mAT T 9T
1;51:( FAT % AT AT BE A AT | T & A1°
Gy wHEA Fgr @A | &1 o@g U faw
w4 sEv ¥ wfq 0% emAew g W A
Frer @ fr fam & Wi & ATANE ATHIT
qv #1% &% Agr 7@ | afs faw ¥ sgem
vy @, afk gw & wifaww o0& g9 fw
T § WHA fAgadr A qdGA & are
Wt w9 @ Wy | wiEw ww f3A ¥ owme
F gz FrAre arg T FT affFar 2o
Wt owrF T A7 3 | a8 wiAA 7 e ogm fawm
¥ sy fAaway AT A & oz g #
Aqrad w&@r A & fAaza AT 5 oW &
I e &, AT E, AUAA 2, AfEA
oMT IE FF A ATEAE T FOATAR
e fasr F nfaww #1 ff qeEdy 379 |
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I AMOT F gL FAAT | WAL AT

sevr qvr Ag g, wwar @ Pt f&d W
E HIGH ATATAT I3 4G 20 |

MR. CHAIRMAN : Mr. Anandam, you
should not take more than 15 minutes.

SHRI M. ANANDAM (Aadhra Pra-
desh) : Mr. Chairman. Sir, T cengratulaie
the hon. Minister for huving brought this
Bill for consideration in this House. As
vou are very well aware, this is one of the
measutes which 1s intended to curb the
concentration of wealth and also to fulfil
the promise that we have mude in our
clection manifesto «t the time of the previ-
ous elections.

Mr. Chairman, Sir, what exactly we
wanted to do was to impose o ceiling on
the entire Drban property. But as the
Minister has explained, it was brought
with various complications. Therefore, he
has brought in this Bill for imposition of
a ceiling on the possession of vacant land.
I congratulate him for this. But my fear
is that the Bill which has been placed be-
fore the House is very vague in a number
of respects. He has created a number of
onomalies. I feel that at the time of im-
plementation, it would be difficult for the
authorities to go through the Bill speedily
and hastily.

All of us have the experience of ceiling
on agricultural land. Though it is more
than 10 years since individual declarations
firove been filed by the agriculturisis, we fird
that we have not been able to determine
what exactly is the excess land available
and to whom it should go. I am afraid that
this Bill may meet the same fate so far as
this vacant land is concerned. 1 want that
the hon, Minister should give the guidelines
to the States immediately so that they may
implement this Act as speedily as possible.

i

j Mi. Chairman. this Bill defines what a
vacant land is. While defining the vacant
[ land, it has also defined another term “land
ganppurlenunl to a building.” Regarding the
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land appurtenant to a building, the Bill
says that if there is a land which you have |
got to leave vacant on the basis of the|
municipal laws around the building, then |
this space and another 500 square metres
of land will be the land appurtenant to
the building. Mr. Chairman, I fail to
understand this. A person with a building
cun have 500 square metres of additional
land, whereas another person-who is having
only vacant land of 500 square metres is |
not allowed to ¢énjoy this facility. 1 am
not saying that he should increase the
exemption limit to more than 500 sguare
metres. \What I want to say is that in
respect of land appurtenant to a building,
the total land including the vacant land
around the building should be limited to
onty 500 square metres and beyond that
there should not be any type of discrimi-
nation between a person who has a house
and who does not have a house for the
purpose of calculation of land that he is
entitled to possess.

~

[

There is another anomaly which I ﬁnd}

with regard fo clause 4(9) which reads like
this : .
“fh -

“Where a person holds vacant land
and aiso holds any otker land on which
there is a building with a dwelling unit
therein, the extent of such other land{

occupied by the building and the land
appurtenant théreto shail also be taken
into account in calculating the extent of
vacant land held by such person.”

Mr. Chairman, yon will find that if a
person owns o building and  has land
appurtenant thereto and also owns a va-
cant land, this building and the land is
taken into consideration for the total ex-
tent of land he is entitled to possess as a
vacant Jand. But, suppose he possesses
700 square metres of land around the
building, what will happen to the other
vucant land? This definitely is going to
lead to some sort of litigation, and I am
sure, the hon. Minister will appreciate
that jnsead of this provision, the definition
of ‘appurtenant thereto’ could have been

[5S FEB. 1976}
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<0 defined as not to include any land over
and above 500 square metres. That would
have been really appropriate. Mr. Chair-

[mzm, Sir, the other thing which struck me

was, it is true that the intention of this
Bill is to curb concentration of wealth,
but we have seen that for the last few
years, many middle-class fumilies have
purchased lands with a view to construct-
mg houses not immediately but at the
time of their retirement. There is no cor-
relation between the land that one pos-
sesses and the wealth one possesses, A
man may have only land and no wealth,
and another person may have a land and
a lot of wealth. But both are treated equal.
That is one anomaly. The second thing
is. even in the same agglomeration, the
vilues are not the same. Take. for in-
stunce, in the Nariman Point of Bombay,
the value of 300 square metres is Rs. 50
iahhs whercas the value of 600 square
metres in Villc Parle or some othei place
is only Rs. 50.000. And both are ranked

equal. A muan with Rs. 50 lakhs worth
of property is allowed to have that pro-
man

perty with him whereas the other
with Rs. 50,000 worth of property, if he
has even some vacant land above it, he
is made io suffer. This is not the way
of curbing concentration of wealth, I
suggest that when you take this into con-
sideration along with the ceiling that has
Leen placed with regard to the building
constructions. that he cannot construct a
building or more than 300 square metres,
a man with Rs. 50 lakhs value of land in
a place like the Nariman Point, if you
want him to construct only on 300 square

wmetres, he does not do it because it does

not pay him to let it out, and because he
does not get proper return out of it.
I suggest that in all cases where there are
lands in commercial complexes, no ceiling
limit should be placed. The entire land
should be acquired by the Government
for public purposes. That is my sugges-
tion which, I am sure, the hon. Minister
will take notice of.

Sir, the other thing which I wanted to
say is that we know that ag per this Bill, the
compensation that is paid is a maximum of
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[Shri M. Anandam]
Rs. 10 per square metre. 1 want to have an
assurance from the Minister that when

they give this land to the housing boards, |

ond when the housing boards construct
group housings and give them out to the
poor, weaker sections of people or even
middle-class people, they would ensure
that the value of these houses is calculated
only at Rs. 10 or Rs. 8 per square metre
ond not the market rate of Rs. 30 or
Rs. 40 o Rs. 50 as the case may be.
This is one aspect which T wanted to men-
tion to the Minister to consider,

Then, Sir, regarding the definition of
‘periphery’, 1 find from this Bill that
‘periphery’ has been defined differently for
different places. In certain places, it is
5 Kms. beyond the municipal limits, in
some places it is 3 Kms. and in some
places 2 Kms. or even 1 Km. 1 do not
tnow the criteria on which they have de-
cided this. But my feeling is that 5 kms
periphery uniformly in every place would
have justified the position instead of putt-
ing in different areas at different places. I
would like to know why the Minister has

chosen different peripheries for different
areas,
Mr. Chairman, Sir, there is another

thing which I wanted to say. This is with
vegard to the transfer of Jands and build-
ings below the ceiling limits. Sir, we
know that we are now placing all these
enactments in the hands of bureaucrats
who arc not above suspicion. And even
persons with land below the ceiling limits,
and even persons with buildings which
they went to speedily sell away ta make
money for some contingency or for their
own personal purposes and other things,
they should now go to the competent

authority, as the Bill now says,

to get prior permission for doing
12 Noon it. Does it not lead to corrup-

tion ? Does it not lead to delay ?

And, if it leads to delays the
damage would have been done in the case
of a person who wants to dispose of his
Jand or building for any emergent purpose.
How much difficult will it be for him to

[RAJYA SABHA]
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get the money and meet his requirements?
So, my suggestion is that in the case of
transfer of land or buildings which are
well within the ceiling limits there should
not be any necessity for any person to go
to the competent authority and seek per-
mission. They must be allowed to sell
their land or buildings without any per-
mission.

Mr. Chairman, in conclusion I would
like to say only one thing. We all know
that with the passing of this Bill the value
of vast pieces of land, larger pieces of
land and buildings, will fall. It means
that consequently there will be a loss on
account of wealth-tax, gift-tax and other
taxes. There will be loss even in respect
of tax on vacant lands. As you know,
in some cases there is a tax on vacant
lands imposed on the basis of the value
of the land. There is thus going to be
considerable loss of revenue on this ac-
count. { would like to know from the
hon. Minister how he proposes to meet
this loss. Will it be met by imposing any
new fiscal measures? With these few
words, Sir, I commend this Bill for the
consideration of the House.

Thank you, Mr. Chairman.

3o Tugw  fag . wwefy wdmw,
= fagos w1 weAifsw F@ gQ Wit
Wt ugeT A gt & fF @ 1971 W w0
¥ Farg @worag § gEET Ieom @1 A
I A oA ¥ FEW & ogaEl ¥ agwd
fem @iff FEAT G TER AT HL
¥ argm f& waAm od wEEw Fhw ¥
qara AT F f5 & 93 1 3w wEw
FHT ¥ WA § arfy # g FW A0
FEaTd GAAT F rAA @l 97 # vgdd )y
gofe &7 gEerr 7 & o wmfuwre
Tid ¥ 1 QY feafe & ot aF gl afe
F UIIT &, 79 W W WyE § AT O9-
dfr = & G R mwefa & geaed
F TW A AT F AR IE A FATT
siuorgg ¥ 98 wifew frar ¥ Sg 9%



29 Urban Land (Ceiling

B g T omATT &, AL 7 A A 7 MW
Tzt ¥ Py frar AT wfsamEme & wfu-
9 WLy wAEY 7 996 § 98 g
ga1 fr wgdy awfa @ zza=y Y e
N ey o frafa ® fodr aafm & 9w
UF AT Fd AW A AheF AT FAT H A
& o ary & aefa ¥ afus w1 owFwE
T g Srfgn gt ow afEre & 9y o
AT FT AFMA A OF FA7 4919 ¥ Alaw
qAm FE 2N wiflgw g smEw &1
AR #1 wears & W1 wq AF 3@ A
¥ @t uwdfaw i F wgd awfa #
gaaest 1 &F g &t & ( AT AGT AGAA
S ™ faggs &1 914 q1 TA¥ FAAT AT
e & gy | wgd awfg 9X ¥ A
gFz gl a5 ¥ w1 mfafaw gy a9
% 99 9T I R THoavw fwar &
w1 afmw 3g g fv afy #9 ga S\
¥ oomg 9 g oar ag wEs f& ogE¥ wgd
FHA FI FEEEr & & | §AFT HEArd
§, wqrowt & AT Ueal ¥ gaar g9IT 00
F ot T ST #3197 9THE qER
¥ o1 S fFogh, wEd gmfa £ gear
g AT | WA uw NET FT Afqy W Fon |
QAT FIF ATy 4T g ? e ot faeelr
¥ 7 73 ATQ A oz @ @ O
#r offmmi 9z, W@ zw wErfm fwm
FNFY, T Fefag &% senrfe,—a=@T v
qiEmgT ¥ AR 99 whwmgw ¥ o#g
fris sfsard adt @idr | afieew 5%
FY feet Fawde aafdl &, gd@t 9%
¥ AT Frymufaa grafer et &
ATeAd ¥ gW I FAW &1 Afwwgw fEwar
o gfagy F4F 39 9T gHEIE qNd |
% T ferra g & W@ & ) AR
g7 o A1EA & SHA 7 "war g !

St sy gwrR § F o @it afr gd
FHE &, S @dt w1 wHA g AR guR
faard & glaard & 9adeg &, I AT
AT 9zt @ W & g &, 3T S ;|
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ZI1 =T T 9@ 97 FwEAAar a9 i §
ar ad fad fedt A3 FEE A wrEvEeT
41, G} A Aww ® A wt & ) gafer
& 2z wgar =W f5 g Sewa AR
204ET w1AFA, fudr 57 =si &, ¥R
& qamAr g 7 @ wdww w8 & A
FASHT FT 7T "Rr £, afz zawr frar
afty fagim & fai wwif® awia F
9§y zawq F Ara frar g oo

81 § qg wmar w5 wifex zw
w1 wEw e ww o § it
TN w1 whmga s @ afl uwm
AT B F U d afuwew &4 grefaw
FEfar, 4 a1 Sramifos IAE qF-
T ogar @ ) oAwEr wer gEr anfEe
wgd, wufg & zeEd W ag T gf
F wedg gz oY 9 oul ¥ agEd
g B A £ am ofaw €3 gu A g
FTUTHLT I AAT F IALFT G & WL
TE 9T AR FwAr § fr owem Fr 37 Hwr
FAF TAC &) HAT 3T AL G QT &
&I F g3 g a7 & A med gwfa
F gEddr & A A awafg ¥ owqwA A
AT g, mEwE A A §, Sy fEwo st
T T 99 T 0F W O fqw ™ fF
AT @ fram

T §F q wT feadr frenlt, s9aT O
TT F4& F9 ¥ FH UF T URINE WY A
EET Y wEAr Tz ar qar § o -
¥ ¥ gaoe fo oot oot g fadas
F AN g F aw fray Tedl #, GReR
A F faFay &1 AqAm &, @@ G
g9 H ot afew dm w1 oaem f
@ fafdus #1 I FW gU A WERT A
gl feam o

[Mr, Deputy Chairman in the Chair.]

I AT A4 e gar & o & aed
Fk s fag agt &) "t A"y ¥ ad-
a5 wgd awfa F ar § AR wgd
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[ETo T grer fA2]

wfafa afw, @ afs & at ¥ owm
T T T ¥ F5 fyEnfamr sow
g @ gafar # gEm Fm fF R
T & @it & A1 g faer a0 AEA E TR
T qg Y W afafeay arl ofiT & arv o
&, 3l T F arg AT EE A9 oF faw A
o zA fafmr w1 AW wREl #H UF
W afafs ey, wav afafa aamx
IFFT 2 A +vfaw

-3 HAT TR FEA 7 aga disw TAw
IR FE@r g fex wie am 7T o
TR EM AT @I}, T H SsAAT =Tz
afe g7 TERY I ma ¥ A fRAr o
W a9 7F W 909 < T & g gy
B WO, 7g e 6l wgRT ¥ Agr aAes
il agdt qefa #7 wd wi (A
wHA) DA A AT wEw frdwar oAy
¥ ArE A T g zafan AT uF gEe
grr fromm oms 7 39 qe faEr Al
WY tE gae a@fafy &1 @ g #% oAk
a3l za fadas § wwrgd g ofads a3,
1T Wz wala 1 &1 F qie § o wma-
T FT §AEe &4, e ¥ Prdaw oy
7T ¥ safeaa fpar ang

AN I F A9 gu oF AT
A€ A W AT @ oS a6 sl
F SICH FH JHT FT A9T—- A, S A5
qHET AW gHA Fowfaw &1 gwwr faw-
frg & A 9 A wawr § ae
FT fqeq W T3 ar werw g A & Ay
&1 97 fqafed £ qrosft @1 s9FT qew Ay
geT Tfagm ? T #E uw fagid 9@
e #IX q@ER T ST 999 wiwage €
g S9 9HF ¥ Hew H W 9w oW &
g fadt #1 geamfa &1 Sl @ gay
Hed §—RMl & Wed §—OF qI@ aTEAn
w1few, UF AT 37 F1 9T | afE uE wu
¥ ogddr @ €7 %o ¥ 39% a9ifr @
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quAar g 39T faFfam #wAr agar, @
afg FE FHEE gAETr 939, IR AEE
frmr qgsh, fawed] e qgm, ats
FT AN FET 92q7, 97w LAAH
FA1 937 AT TW A ¥ I [T F
fasfra <%, 7@ sw qfa =@z #1 gt
fFar amr & & IEEr fwa qd agifE
ST AT FW K UF 9 e, 9%y fE
A ag g wifge, s gwr #1 fRga
= # g wfen 2 oqew @i oafw
afewgn FmA #§ AT qfa w@EeEd ® awa
st fEEr & FwA g saH aar
AT, T ATAA TEM, TAR A = FT |

TS qR W ¥, QA IV WEA G H
STATE ¥ 9gd ag1 £1 77 AAd faaH
7z & v 7 d¥7 Fr, smife A, TvEE
&1, gEFTT 9w Fr, o1 wafeagT 98 §
5 medt =1 ¥ unl ¥ oafuw S o=
THIT FT AL F I A ZIT AT E )
FZAT H B AT O AT QI AT 9« A
g AN g AW 21 TF UF AEM H
S A% o Aawed & w®y ¥ faw § 3-3
A gt ot g & 2 uAS ¥ FW A
g AR gl FE A Hawe aAvgw . ..

Y v o aeA (fagr) - fafreed & 7

o gy fag . Wl @
Sl HEM £ §  8-8 &9 A% qHIA § &«
gt &) a1 5w oax faAme #¢ fF gy s
gl ¥ o fad & wfgr-—awi W faar
AfSege #7 4791 § AT T+ S GFTA 9
g, I T 4 THT F qAGT FHIA ) W
A ¥ oF UAT 1 FHTH W A HHN
TS QT &1 IO aHeEd fRE@wr gy
A, & @99 ¥ FT gH IgT SBAC § @A
AT 3T Hax A F dAfex RN ax gE
IfFT @ g g a1 g AT gl
IET YST AT A FIW OFET &, F 9Aa@T
FgaF § oAar F At F 1 I @GA-
gg7 F & ¥ AR AW S9aT F @A-ud
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¥ g ¥ aga AT s g A TE A
fer tdegr &1 dwew & @ aFar {)
safan & wgm fF gwR N ag @EER
&Y fF o weETd AEAE g4 4T o S
T gy Ffa) ¥ fagar ged St
A TAT § IHET GG IUART FE
o [T ¥ oA med ¥ owm ) &
wEN ¥ gg-ag wr gfaard & fawr o
ar gfamy & sffe @ik aFdEr a9
I FTT &7 g &, Qo F g
g AQ faa¥ #r gfeod & 1 3w oEw
gfaarsl ¥ FROT Tidi F AW TG FT AR
a W % g aaAd faw-wremi @9
g7 @ & frg e gm ux faume Fe
Fifzr f& fag &1 ¥ g A &1 fFEr
F W@ & AR Adrams s w1 e
ag ¥ ga fegasy gwl & fau wfy-
ugw #T W2 & faw, dr AR FwToEen ¥
AT 77 FFaATET gATd @dt & fau, A
& garEa & fau gifwres g gosT
a4 qg g 2 5 gw 9@ wwtna W@
FIET A FA-FTCGE AT FAEd, afwd
FA-FTCGTT AT F G AT AFTIT A &
quy g9 a19 9 g Y9H e A
=ifgn 5 9g1 wAw gorT a8 fEar o
AFGT IE AAA 9T fegawr wEE g
T BZ a1 FAFE@EW AW FT ge AT
ATfem |
MR. DEPUTY CHAIRMAN : Yes, you
will have to wind up.
go TR FIW fog . == w=Rl F &
§ aeFr & 0 fr oo gw faw a1 @
F W #Y 3HF A9 @ geahy ¥ oar §
fadas @@ @ FF T faw FT TF
g FHA F o AW § foed 9w W
grimm T @ aF |
MR. DEPUTY CHAIRMAN : Before 1
call the next speaker, let me make it very
clear that there are a number of names

and so, today, the speakers should impose
some kind of self-restraint on themselves,
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I suppose, to see that they finish their
speeches in time because, we cannot be lax
like yesterday or the day before.

SHRIMATI SUSHILA SHANKAR ADI-
VAREKAR (Maharashtra) : Mr. Deputy
Chairman, Sir, T would like to congratu-
late the hon. Minister for moving this
long-awaited Urban Land  (Ceiling and
Regulation) Bill, 1976 because, since a
pretty long time we have been contemplat-
ing that some Government measures were
very essential to impose a ceiling on urban
Jand and property, and since 1969 we have
been continuously talking about it.

Sir, the haphazard growth of practically
ali towns and cities is due to the lack of
interest in formulating any systematic
planning with the result that the cities have
grown so rapidly beyond recognition since
the last few years that we are now facing
serious and acute problems. This proves
how necessary it has become that some
check in this direction should be immec-
diately applied without losing any further
time. Sir, any person living in any urban
place can say that this is the pressing
need of today and by introducing this Bill
in this session, the hon. Minister has shown
very clearly the fact that the Government
is equally conscious of the pressing prob-
lem and shares the concern for taking
some immediate steps for solving it.

Sir, any further delay in bringing forth
any legislation would have accentuated the
urban problems only and would have de-
feated the purpose that the legislation
would have liked to serve. Sir, the mis-
take, if any, that we feel might be there
in the legislation, could be corrected and
rectified but the delay in tackling the pro-
blem would have resulted in disappear-
ance of whatever vacant land that is still
available today for social purposes. So,
I say that irrespective of what the critic-
ism might be against the Bill, one thing is
very clear that it is definitely going to
serve a great purpose, viz. to regulate the
urban land and property transactions and
dealings and restrict the future construc-
tion of buildings. Sir, it might be a
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[Shrimati Sushila Shankar Adivarekar]
modest measure, as it is said by many. but
it is indeed a very well worked out scheme
which has taken a number of points into
consideration while drawing up the Bill.

Sir, it is a well-known fact how rapidly
and fast the population in these towns and
cities is increasing. In Bombay city alone
it is said that every day on an average

about § to 7-hundred people are coming

and the housing for them is becoming a |

difficult problem which cannot be effec-
tively dealt with. The result is obvious,
on one side the slums grow at an enorm-
ous speed and on other side every bit,
every inch of land is becoming precious--
its price soaring up every day to the ex-
tent that it reaches beyond the budget or
the limits of an ordinary middle-class per-
son, leave alone the low-income and weak-
er section of the society who could never
dream to have a decent roof over their
head. Sir, in Bombay alone there are
nearly 850 slum colonies with a popula-
tion of nearly 3 lakhs of people and al-
most equal number of people staying on
footpaths, pavements, railway platforms
and on any open space that is available.
Sir, with the introduction of this Bill, a
ray of hope has come to this class of peo-
ple. Sir, in Bombay alone the State
Housing Board cooperatives, public sector
and many other such agencies were trying
to get more land for construction of
houses, but it was impossible to secure a
piece of land at even runaway price. Now
with the introduction of this Bill, in Bom-
bay alone it is envisaged, nearly 3,000
acres of excess vacant land will be avail-
able at a cheaper rate for mass housing
schemes, for housing those who never ex-
pected that they can ever have a chance.

Sir, this Bill will not only check all
wild speculation in land which has reach-
ed such heights that a handful of specu-
lators had a stronghold on the entire urban
land, demanding fantastic prices, but it
will also help in securing land for housing
programmes. If this could be linked sig
nificantly with urban slum-improvements
projects and housing schemes for low in-

[RAJYA SABHA]

and Regulation) Bill, 1976 36
come group people, it alone will serve as
a boon and will bring relief to millions
of homeless in the country, who have mo-
dest means at their disposal. The co-
operative housing sector also expects a
considerable relief. The unregulated land
prices have been the main hurdle in high
cost of building which resulted in acute
distress for the majority of urban popula-
tion in search of a decent shelter within
their bmits. It is said that out of the
total cost of the housing colony 60 to 65
per cent of the cost used to be for the
purchase of the land at fantastic rate and
sometimes at cven premia and, Sir, this
is the best heartening feature of the Bill
that with this measure this speculative
concentration in a few hands will be very
effectively prevented, specially when the
population pressure is ever growing on
urban areas. Sir, the urban population
has been one of the important and basic
factor in fixing the ceiling on urban land
in different towns, on a graduated scale
from 500 square metres in cities like Delhi,
Bombay etc. to 2000 sq. metres in cities
like Poona, Dehradun etc., mainly with
the view that it may help to reduce the
pressure on big cities and develop smaller
cities. Another welcome feature of the Bill

is the eye on the future by limiting the
plinth area for construction of new
houses. It will have a considerable effect

on the concept of architect of the build-
ing. Instead of demand or extravagent con-
struction of costly and labour intensive sky
¢ scrapper building, the emphasis will be on
jmodest and plain designed building at a
| considerably reduced cost—which  indir-
“ectly will help in bringing about the con-
t cept of egalitarian society that we are aim-

ying at.

Sir, this Bill will bring forward a num-
ber of other good effects, specially on
economic front. The first is that black
money which was freely used in land trans-
action and building operations will now be
effectively blocked, as activities in real
estate will not permit persons to carry on
their profiteering designs in the way they
like it while evading to pay the taxes.
The private savings will now have another
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channel to utilise the savings in productive
sector rather than keep them locked up
in land and buildings. Sccondly, there is
also a clause in the Bill which requires
prior approval of the Government for pro-
perty transfer. This also will serve as a
check on those who are evading to pay
the normal stamp duties by undervaluing
the cost of the property. And equally im-
portant clause of the Bill is that no piece
of urban land can be sold, mortgaged,
transferred or leased without the prior per-
mission of the Government for a period ot
10 years. Sir, with the insertion of this
clause, 1 think the Bill has taken the winds
away f{rom the sail of all those under-
hand property dealings.

Another noticeable feature of the Bill
is that compensation stipulated for pay-
ment of vacant land is quite rational and
reasonable, as it is not related to the pre-
sent market value which is really the artifi-
cially raised value brought in through spe-
culation. And this exaggerated price is
not taken into account. The maximum
price that the Government will pay in any
case will not be more than Rs. 2 lakhs.

Sir, the use of vacant land for housing
purposes for the low-income and weaker
sections is extremely necessary. But 1
would like to draw the attention of the
hon’ble Minister to the fact that equally
important is to maintain some open lands.
Sir, in Bombay city we hardly have opcn
space as per the required standard. 1 do
not knew how the Government or Muni-
cipality is ever going to find open space
in the city of Bombay. Sir, some hous-
ing colonies or cooperative housing schem-
es have provided open lands for child-
ren’s parks, small gardens for old, retired
persons, etc. for the residents of the hous-
ing schemes. It is not clear whether such
open lands will be exempted or counted
as part of the prescribed limits. Sir, it
would be really beneficial to exempt these
small open areas which are so necessary
for the general health of people, rather
than exempt such charitable and religious
endowments which make no use of land
for any good purpose.

~
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Sir, the Bill which has taken a number
of points into consideration can easily be
called cquitable and pragmatic. It has
made a beginning to formulate a policy
for the problems of the cities which are
cver increasing with the increase of popu-
lation. It may not resolve all the pro-
blems, but it will definitely help in the
effort to regulate the growth of urban
population and look after its one basic
need. The meaningful use of the land so
acquired by the Government will play a
significant role as part of the development
process of the nation.

So, Sir, with these words, I not only
welcome this Bill but also T strongly sup-
port this Bill.

DR. K. MATHEW KURIAN (Kerala):
Mr. Deputy Chairman, Sir, the Minister’s
statement introducing this Bill is an apo-
logy for not imposing ceiling or ban on
urban property as a whole. All the state-
ment that he read out regarding in-
tentions of the Congress Party, resolutions
of the AICC, and so on, refer to ceiling
on urban property. But today we have a
Bill which is an apology for the original
intentions of the Bill and hence it is a
hoax played on the people. I do stand for
ceiling on urban property. But this Bill
does not really provide for a ban or ceil-
ing on urban property; it only tries to
have certain types of restrictions on va-.
cant land. Sir, that Bill for the imposition
of ceiling on urban vacant land only, as
1 said, falls far short of what is required,
particularly in view of the Statement of
Objects and Reasons mentioned by the
Minister, namely, increasing concentration,
and so on. I would also like to ask the
hon. Minister whether it is a fact that
the total number of people who will be
affected by this Bill will come in hundreds
and not more than one thousand in all?
May be, a few thousands of people may be
affected by this provision. In fact, the
loopholes and the exemptions given in this
Bill will further dilute the Bill, and it will

not be very effective.
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The Bill has two major objectives—(1)
preventing concentration of urban land in‘
the hands of a few persons and specula- |
tion and profiteering therein, and (2)]
bringing about an equitable distribution of |
land in urban areas to subserve the com-
mon good. My contention is that there
are glaring divergences between the objec-
tives of the Bill and the actual provisions
in the Bill. These two objectives—how-
ever laudable they may be—cannot be
achieved with the particular provisions of
the Bill. I would like to ask: Will the
speculators in land in big cities like Bom-
bay, Dealhi, Calcutta and Madras be com-
pletely set at nought by the provisions of
this Bill? The answer is clearly, no.
Those who have taken advantage of short-
age of land in the urban areas will con-
unue their nefarious activities uninterrupt-
edly by this Bill because the Bill covers
only vacant land in a very diluted form.

,Therc are a number of limitations in
this Bill. This Bill cannot check the con-
centration of urban property. The main
object is to put a ceiling on the owner-
ship of urban vacant land. And as de-
fined in the Bill, a vacant land does not
include any land which has a building on
it or where construction of a building
has started—clause 2(q). The effect of
ceiling is therefore only temporary, and
conce construction starts the land will go
out of the purview of the Act, and the
same person will be entitled to hold fur-
ther land up to 500 square metres in the
case of Delhi or any other ceiling as may
be applicable in other metropolitan towns.
But such a thing can go on. And so
long as there is a good rental income
from the urban properties, the attraction
to own buildings will persist. As it s,
nothing prevents anybody from adding to
what one holds and concentration of urban
property will continue unabated in the
country, This is undesirable when there
is hardly any vacant land. Something has
to be devised in the Act to make the right
of holding land above the ceiling inoperative
in favour of persons who have a number
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Therefore, 1 suggest that an exploit pro-
vision should be made in the Bill to pre-
vent any person from holding property or
land above the ceiling, particularly when
he holds other urban property.

There has to be a ceiling on urban pro-
perty. There will be difficulty in its actnal
implementation. Difficulties about valua-
tion, about comparison of value between
one urban centre and another and so on—
all these will remain as excuses because
we find similar difficulties in other Bills.
In the Land Reform Bill we have got this
problem—may be in a slightly different
form. But these problems are soluble if
the Government has the political  will.
My charge is that the Government has
brought a Bill in the name of the 20-point
programme as if this is going to avoid
concentration of urban property. In fact,
despite the provisions of this Bill, urban
concentration will increase, not decrease.
No doubt, there are difficulties—may be
legitimate ones—about a law  regarding
ceiling on urban property, particularly on
the basis of valuation—I admit, But
some endeavour could be made to check
further concentration. In fact, the Gov-
ernment has not taken this seriously. Sir,
1 would like to have the attention of the
hon. Minister.

MR. DEPUTY CHAIRMAN : The
Ministers, T think, are giving their ear to
you.

DR. K. MATHEW KURIAN :
wait, I can sit down.

I can

MR. DEPUTY CHAIRMAN : No, no.
You continue. They have given their ear
to you. They may not be looking at you.

DR. K. MATHEW KURIAN : My main
point is that despite the difficulties of
having a Bill based on valuation, certain
attempts could have been made at least
to reduce further concentration of urban
property. Sir, I shall give concrete exam-
ples in this connection. There are Apart-
ment Ownership Acts passed by various
States like Maharashtra, Uttar Pradesh,
Madhya Pradesh and West Bengal. There
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are certain provisions in these Acts which
have relevance to this particular Bill. The
Metropolitan Council of Delhi also recom-
mended the adoption of the Maharashtra
Apartment Ownership Act for Delhi, and
this is pending for the last 1-1/2 years.
Delhi, which is under the Central Govern-
ment’s own supervision, has not been able
even to consider and enact a provision
which already exists in Maharashtra. At
least some limited progress could have
been made. Even that limited progress is
not being made. That is my charge
Sir, it is time that this Act was extended
to Delhi. The Act would encourage con-
struction of private buildings with divi-
sible apartments, to facilitate sale of por-
tions of buildings. And though a ceiling
has not been imposed on urban property,
it  will possibly gradually help achieve
some equitable distribution of urban
ownership. Therefore, I suggest that pend-
ing the reconsideration of a ceiling on
urban property based on valuation, the
provisions already available in the Acts in
Maharashtra, particularly the Maharashtra
Apartment QOwnership Act, may be con-
sidered for implementation in other States,
including Delhi.

Sir, T am afraid that positive effects
cannot accrue to the weaker sections of
the population from this particular Bill
unless some follow-up actions are taken.
No real benefit will accrue to the poor
automatically by the imposition of a ceil-
ing on urban vacant lands or even of a
ceiling on urban property. Benefits can-
not automatically follow unless certain
follow-up actions are taken. Positive ef-
forts are, therefore, required to provide
facilities and incentives for middle and
lower income groups to invest on housing.
Therciore, it is essential to increase the
housing stock of the masses besides check-
ing speculation. My specific suggestion is
that in addtion to checking speculation by
having a new Bill on the basis of valua-
tion for a ceiling on the entire urban pro-
perty and extending, as a temporary mea-
sure, the Maharashtra Apartment Owner-
ship Act to other States, certain positive
efforts should be made to increase the
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total stock of buildings which may
be available to the lower and
middle income groups. Sir, in this
connection, I would like to point

ocut that despite the Delhi Development
Authority’s aggressive campaigns and sales
and advertisements, the fact remains that
the DDA is fleecing the low and middle
income group people. 1 have got evidence
from answers to questions in Parliament
given by the hon. Ministers. We have
tabulated the whole answers and found out
that, contrary to the claim of the Dclhi
Development Authority, which is expected
to be working on a “no profit, no loss”
basis, it is, in fact, making profits, and the
profit has been the highest in 1971-72.

SHRI C. K. DAPHTARY (Nominated):
Rs. 200 to Rs. 300 per sq. metre.

DR. K. MATHEW KURIAN : The main
complaint of residents of DDA colonies
is that the DDA has made huge profits
from sale of flats in spite of the fact that
the prospectus offering flats claimed that
the flats were offered on a “no profit, no
loss” basis. On behalf of the DDA, it is
contended that no element of profit as such
is ineluded while calcvlating the price of
flats and that if there is any surplus, the
DDA has decided that it should be utilised
for reduction or exemption of departmental
charges in the case of Janata flats and for
the community service and so on. The
allottees actually complain. . .

MR. DEPUTY CHAIRMAN : How is
it relevant to this Bill ?

DR. K. MATHEW KURIAN : Every
time when I make a relevant point, you try
to see irrelevance in it.

MR. DEPUTY CHAIRMAN : I want
to know the relevance. o

DR. K. MATHEW KURIAN : If youn
give me five more minutes, I will explain
how it is relevant. My earlier statement,
if you remember, was that no Act on ur-
ban ceiling can be effective in achieving its
chbjectives unless the total stock of buildings
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available for the ordinary people is in-
creased. I was talking about this follow
up action, Therefore I say that there should
be some necessary changes in the existing
Act. In order that the objectives of the
Bill are achieved, the total stock of build-
ings for Janta and Middle Income Group
should be increased.
am trying to make.

Most of the allottees have brought fiats
either with borrowed funds or under hire
purchase system. They have to meet heavy
liabilities in the form of huge monthly
instalments and heavy interest on theis
loans. The DDA which is expected to work
on a no-profit and no-loss basis is making
huge profits. Their contention that they are
spending money for providing amenities Is
totally wrong. My main suggestion in this
connection is that the charges particularly
for lower income groups and Janta groups
should be reduced. Or, conversely more
community benefits should be provided to
them. The surpluses should be used to
provide necessary capital for maintenance
and repair of the building blocks, and com-
munity facitities such as creches, first-aid
centres, and so on. In the absence of these,
the allottees naturally complain. They also
complain that—may be through contract sys-
tem-—inferior materials have been used in
many of the buildings. I do not want 1o
go into the details. The point I am making
is that along with the changes in the Act,
the total stock of buildings available for
the masses, particularly lower income
groups and middle-income groups, should
be increased.

3

2R S P B TW)

The original concept of ceiling based on
valuation of property has been given a go
by. Shri Raghu Ramaiah made a state-
nient in the Lok Sabha on the 2nd Febru-
ary, 1976 that on further consideration “we
have come to the conclusion that it is not
either so feasible or so advisable”. 1 would
like to know, apart from the excuses that
they have given, what is the difficulty in
making certain standard calculation. In the
Land-reform Bill we have uneven land and
there are various types of problems of valu-
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This is the point 1|stop speculation on urban property.
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ation in terms of yield and so on. But
certainly a standard calculation can be
made so that a serious attempt to stan-
dardise values of urban property is made
in terms of region or cities. At least a
beginning could be made in this direction.

My last point is that this Bill does not
It is
true that sale of urban property is banned
for a certain period. The Government has
the right of pre-emption and even if che
people want to sell within the ceiling limit,
they have to get the permission of the
Government. The Government, of course,
can exercise its option for the first purchase
cof the said property. The question stll
remains as to how this surplus land will be
utilised by the Government. For what pur-
poses will they use it ? Will they use
it for purposes of building houses or flats
on an apartment basis to be sold through
easy instalments to lower income groups
and middle-income groups ? What is the
concrete measure which the Government
propose to take to increase the stock of
buildings and make them available to the
lower income groups and middle-income
groups 7 T would like to have an explara-
tion from the Government on this point.

Sir. the exemptions given in this Bill are
unnecessary in many cases. The compensa-
tion is too high and as a result the very
rurpose of the Bill has been reduced to
nullity.

I suggest that unless this Bill is com-
pletely revamped on the lines suggested by
me, at least to make a beginning to impose
rcally a ban or ceiling on urban property
and unless new concepts of valuation are
evolved, I am afraid, Sir, this Bill will not
catisfy the great expectations raised by the
AICC resolutions or the 20-point pro-
giamme or the expectations generated in
this country by the tall talk on the im-
position of a ceiling on urban property.

SHRIMATI SUMITRA G KULKARNI
(Gujarat) : Mr. Deputy Chairman, Sir, let
me take this opportunity of congratulating
the honourable Minister Shri K, Raghu
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Ramaiah for presenting this Bill before this | this party will try to improve the situation

House in such a simple and lucid and clear
way.

Sir, as he himself nas admitted, this is
a highly complicated subject and this Bill
has numerous aspects to it and yet, Sir, it
was his deft handling and exposition which
helped in this Bill being brought forward
Pere. And, Sir, while presenting the Bill,
he explained many aspects of it which were
rot very clear to us so far and we feel
that very few persons could have done this
task better than what he has done.

Sir, just as water, air, sky and the sun-
shine are the free properties the world over,
s; should land also really be like that
After all, all these beautiful things of life
are freely available and I am also sure that
it was intended by the God Almighty that
Jand also should be free to be used by all
the people. But, somehow the idea of pro-

and remove the difficulties and try to bring
forward further piece of legislation as and
when necessary. But I would like to tell
this House, particularly my friends on the
cther side, that nobody should feel that this
party or this Government can be stopped
Ly anyone from progressing towards the
goal of having no private property owner-
ship. Our objective is that. Just as the
ifour elements of nature are free, so also,
*Sir, the fifth element of nature, should be
equally freely available for the benefit of
makind and, therefore, let me tell this
bonourable House that this is the first
attempt in that direction and one of the
finest attempts that we have made so far.

The objective of the Bill is to prevent
the concentration of urban land in the
hands of a few persons and speculations

and profiteering therein and with a view

perty tights came in and the idea of private |to bringing about an equitable distribution
ownership of property also emerged which of land in urban agglomerations to sub-
trought in its wake so much of unhappiness |S€Tve the common good. Sir, there can never
and misery. History is full of instances of | 0¢ any debate on or any objection or any

quarrels over the possession of land and of
quarrels between brothers and sisters and
between the members of the family and pet-
ween sons and fathers and fathers and sons
have quarrelled and have committed mur-
ders and other crimes in the name of land.
But, Sir, here is the Bill coming for the
tst time which is trying to straighten out
the problems involved in the ownership of
1and particularly in the urban areas.

Sir, 1 felt a little sad when Dr, Kurian
described this piece of legislation as a mere
apology. It is for the first time that the
Government is bringing forward some legis-
lation for imposing a ceiling on urban land.
There could be some things left out. But
still this is an attempt and a very laudable
attempt which, I think, our friends on the
side of the Opposition also would appre-
ciate. After all, we are trying to improve
the situation and this is the first attempt
in that direction. Now, as we go on mm-
plementing the provisions of the Bill and
as we go on discovering difficulties in the
process, we in this Government and we in

contradiction to these stated objectives.
However laudable these objectives may be,
2 few things occur to me which are not ne-
_cessarily any critism of the Bill, but these
|are some suggestions which the honourable
Minister may consider while trying to imple-
ment the provisions of his Bill.

The Bill, us we are considering it in this
House now, applies only to the vacant lands
aud not to any construction or to any build-
irgs which are in the urban areas. This
means that if a person holds ten buildings,
it is allowed. As we all have seen, in the
city of Dethi, the buildings in the Con-
naught Place area are probably owned by
che person. Similarly, Sujan Singh Park
is owned by another ene person. But this
Bill will not touch them. It relates only
to vacant land. 1In addition to ten houses
in a ‘A’ Class city like Delhi or New Delhi,
@ man can have another 500 metres still
available for him for further profiteering,
for further concentration of wealth in one
person’s hands. So, Sir, it is my submis-
sion that this is self-defeating. . .
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i+ SHRI K. RAGHURAMAIAH : I am
sorry to interrupt. There is no mis-appre-
hension about it. I want to make it clear
at this stage. The totality of land held
by a person is according to the ceiling limit;
he will not get anymore by way of vacant
land.

SHRIMATI SUMITRA G. KULKARNI:
That is a different thing. 1 am stating
about the totality of constructed area, cons-
tructed building. I know, in his explana-
tion the hon. Minister wag saying that it
is very complicated, it will be very difficut
to implement it. My submission is that . . .

DR. K. MATHEW KURIAN : Urban
property. . .

(Interruptions) EARRINS

SHRIMATI SUMITRA G. KULKAR-
NI : Please let me have my say, Dr.
Kurian. I did not disturb you at all.

"We will have to consider bringing res-
triction on the actual constructed property
also. Of course, 1 have no desire to cax.e
inconvenience to such people. But they
may be asked to pay some extra taxation
on the area occupied by them. This will
bring further revenue to the Government,
and this will also not cause so much hard-
ship or heart-burning to the people at Jarge.
This is one suggestion that I have to make
in this matter. Why I am saying this is
because of this thing. In 1947, when the
native states were merged with the Govern-
ment of India, this Government had asked
them that every Maharaja could retain two
palaces anywhere in the country—may be.
one in Delhi and one in another state or
in his own state. Similarly, Sir, we can
consider that one residential unit can be
retained and the rest could be surrendered.
This is one guideline, which the Govern-
metit had also adopted earlier.: This is my
suggestion which could be considered by the
Government,

Now, Sir, clause 29 of the Bill says :

;‘No person shall construct any build-
ing with a dwelling unit having a plinth
area,—
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(a) where the building proposed to
be constructed is situated in an urban
agglomeration falling within category
A or category B specified in Schedule
I, in excess of three hundred square
metres. . .”. .

Now, Sir, what happens to the houses
vhich are already under construction? There
are innumerable persons whose houses
are under construction. Now, under- clause
30 it is stated that construction can be demo-
lished. This will be unfair. I request that
this should not be done becaunse' it is nnt
in keeping with the law which is being enac-
ted today. They started the construction in
geod faith. it is, therefore, incumbent upun
the Legislature to ensure that their rights arz
properly protected. So it will be unfair if
we ask them that these half-constructed
buildings be demolished. It is my . . .

AN HON. MEMBER : Private property
ownership. . .

SHRIMATI SUMITRA G. KULKARNI :
That concept is different.

This difficuity should be envisaged. [his
is another suggestion of mine, Sir, there
is another suggestion which comes to my
mind. There is a lot of land today when
this Act is not in existence which is being
acquired for public purposes like Govern-
ment buildings, post offices, hospitals,
schools, etc. Now, that land is being ac-
guired under the Land Acquisition Act.
When this Act comes into force, I would
like to enquire from the hon. Minister as
to what will happen to those cases which
are pending today. Are we going to drop
these proceedings and bring all this vacant
land under the operation of this Act or are
we going to leave that land ? There is a
monetary aspect to this thing. This aspect
has not been dealt with anywhere in this
particular Bill. This will be a very relevant
puint for consideration because the Govern-
ment will be losing a very large amount
of money if the Land Acquisition Act is
applied and this Act does not operate on
that land. This is one of the points which,
T think, the Government has to consider.
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Simifarly, at page 4 of this Act, agricul-
ture has been defined and it is said that
the land which is under agriculture will
not be acquired or will not be subjected
to the ceiling laws of this particular Ac.
Now, while defining agriculture, the Act
says that dairy and poultry will not be -
cluded. T fail to understand how agricul-
ture can exclude dairy activity or poultry
activity. Every city is in need of milk and
cvery city has to have poultry supplies
made. If we do not exempt them from the
ceiling limits, it will create tremendous
hardship on the people of urban areas.
They have to have milk and poultry pro-
ducts. Therefore, T would submit that agri-
culture as defined in the present Act should
include dairy and poultry.

Today there are a number of plots m
this city. The owner might have mort-
gaged his plot under financial strain and
stress. When the Government takes oves
that land, the Bill says that the land wiil
be free of all mortgage debts. But the
debt continues. The debt is an honour-
able pledge of a citizen to another citizen
He holds himself responsible to make good
the payment.
When the Abolition of Zamindari Act was
passed, it was decided by this Goveinment
and all the State Governments that there
wculd be a reduction in the debts. There
should also be a similar provision
under this  Act. Otherwise, it is
likely to cause tremendous hardship to
people who have mortgaged the land, takew
the money, their debts not returned and
their land taken away.

Another point is that the Government com-
panies are exempted from the operation of
this Act. What about the private com-
panies ? Of course, I am not pleading
the cause of the private companies as suci.
When a person starts a private industry,
the Government helps him to acquire the
land, helps him by giving licences and also
Lelps him in other things. If this private
company, under the programme of its own
expansion, leaves certain land in the urban
area without any construction, it will come
vnder the operation of this Act. Before

What happens to the debt 2

19716] and Regulation) Bill, 1976 50
this Act, the Government went out of the
way in order to acquire land for this pri-
vate company and now comes this Act and
all private companies will have to surrender
their extra land which they have not cons-
tructed upon. This will affect the produc-
tion rate of the company. 1t will not come
vp to our expectations, nor will it measure
vp to the requirements of production thet
is expected of it. This will adveisely affect
the production of the country. Where the
companies have been started wunder (hc
guidance of the Government, the Govern-
ment should consider ways and means of
handling this kind of a situation. (Time
bell rings).

T have got only two small points to make.
Then I will finish. Under the Order cof
1900, buildings were constructed under the
Land Improvement Trust in Delhi, Calcutta
jand Bombay. Similariy, till 1945, such
&schemes were there, Now the Bill suys
i tkhat those lands which were there and re-
gulated by such schemes will be exempted.
' But under those schemes, Sir, you can sece
:privately-owned buildings in Tilak Marg,
iete. with 2,000, 3,000, 4,000 metres of land
|1ying vacant because that was the Improve-
,ment Trust scheme. They could not have
| helped it. At Tilak Marg, Shahjahan Road,
Aurangzeb Road and all over Delhi, we
|see private bungalows like that. But that
was regulated then. Now, under this ceil-
iing Bill, they are exempt because we can-
not touch these schemes. But this will
amourt to a discrimination, discrimination
against the poor people who did not have
money and therefore they did not con-
struct and left their plots without con-
struction. Now the Bill operates against
them which will be an unfair thing. So,
this discrimination should also, be con-
sidered.

Sir, my last suggestion is about the cld
in the cantonment area, and land appur-
tenants to a number of urban areas in this
country. Sir, in the 19th century, when
urban development was slow, the Govern-
ment had planned that they should give free
land in the cantonment area without charg-
ing any lease rent or any rent or any money
for it, and they had asked that you can go
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ahead with construction and take as much
land as you want. Under that scheme,
there are a number of people who took
land and cccupied it. In the Defence Mi-
nistry records, there are cases where 32
acres of land has been in possession of one
person since the year 1848. These are old
grants. Bul there was a restrictive clanse

that the rights of this land do not vest |
with the individual but with the Govern-:

ment. Since the beginning of this century,
time and again, the Defence Ministry and
the Government have becn trying to take
back this land which is classified as ‘old
grant’. Now, in this particular case, no
compensation will be paid. And all these
individuals who have occupied the canton-
ment area are refusing to vacate and they
are raising a number of difficuities, and
the Government has not been successful in
taking that land back. Now, this is the
cpportunity for them to take back those
lands. (Time bell rings). This is my last
point, Sir. We have got this urban ceiling
Act and we should become bold and toke
back all those lands without paying a penny
of compensation because these persons did
not pay any money to the Government
then nor did they have any vested rights
to the land. And, therefore, the Govern-
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Sir, with these few suggestions of mine,
particularly with regard to the old grant
areas, I would recommend that this House
pass this Bill, and we should strengthen tha
hands of the Government in implementiny
this particular Bill. Thank you, Sir.

SHRI K. S. MALLE GOWDA (Karna-
taka) : Mr. Deputy Chairman, Sir, I would
begin by quoting here the saying, ‘Sow the
wind and reap the whirlwind’, In the case
of putting a ceiling on economic epportuni-
ties, we may put it as, “Sow the wind ot
class-antagonism and reap the whirlwind of
! class-conflit economic  crises, chaos and
Communism”. Sir, particularly the urban
democrats and urban intellectuals did not
care to understand what it was to impose
a ceiling at a very low level virtually on
the income of farmers who contributed
70 per cent of the population because it
'did not affect them; because it did not
!pinch them; because it did not hit thew
itelow the belt; because it did not curtail
their opportunities and hopes for a better
‘future. And good many representatives of
ithe people failed to act according to their
"conscience which urged them as Confucitis
said, “What vou do not want others to du
' to you, do not do to othcis.”

! Today at long last the ruling party has

ment has all the right of taking back this | been forced to bring this piece of legislaticn
cantonment area without paying any com- | because the politicalty conscious rural pco-
pensation. This is the finest opportunity ; ple began to take their Members of Parlia-
available to the Government for taking ]ment to task for adopting double standards
back the old grant land in the cantonment,in the matter of provision of opporunities

areas. Sir. there could be certain urbar
areas where this Bill may not be applicable
because it id only for A, B, C and D cate-
gories and not E and F categories. But
there also, without paying any compensa
tion we can still take back the lands be-
cause all the rights are vested in it. There
are some cases where these individuals have
mortgaged or sold off such lands even
though they did not have any right in the
land. Those also should be rendered null
and void, and the Government should pick
up enough courage to take back those lunds
which were given free of cost in the last
century and which has been, as we find,
difficult to take back.

to the rural people on the one hand and the
arban people on the other which in eflect
would perpetuate poverty in rural India
while providing for higher incomes, sizable
savings, high investments in education oi
their children and great employment oppor-
tunities and would provide for high invest-
ments in business and industries for the
turban citizens.

In the name of socialism, in the name
of the poor rural people a new brand of
Tndian socialism adopted two standards, one
equal at the bottom for the people living in
' the villages and another more equal at the
top for the urban citizens. This fooling,
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this deception could not be tolerated by
some of the rural voters and 1 think this
piece of Urban Land Ceiling Bill willy-niily
had to be brought to appease or hoodwink
those rural voters who were embittered and
were crying for ‘eye for eye’ and ‘tooth for
tooth’,

Sir, T want to make it clear to this House
and to the Government that we the rural
people accept socialism for our country.
In this enlightened epoch the democrats of
a country like ours with its over-population,
viith a large proportion of the people being
poor and given adult franchise have to ac-
cept socialism for the country.

Talking of the Urban Land Ceiling Bill
in comparison to the ceiling on agricultural
land held by a rural family, T want to poirt
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We would also be doing the very things
which our Communist friends are very
much hoping for from the embittered wund
wronged rural people.

Sir, Indians throughout the world are
known for their intelligence. We have be-
fore us the world history, enough politicat
systems of the world for study and evalua-
tion and for our decision as to which of

! the political systems, which of the theories

in practice can bring the greatest good to
our people with their great cultural and
spiritual heritage, in terms of not only
material prosperity but also development of
human spirit and humanism : and which
system and which type of economy ensures
human freedoms, human rights and (he
basic needs of people.

I appeal to the Prime Minister and the

out to the good Indian people how some | Members of Parliament to choose Pandit

of our politicians would hoodwink them

and brain-wash them not in the medieval

ages but in the modern age. On the rurel |
side, it is a ceiling on their means of pro-
duction and therefore on their

plies only to vacant sites and in no way
can it be said to be similar to the rural
land ceiling.

Tn comparison to the severity of the|
ceiling imposed virtually on the income, ie.,
on the holding of a farming family, the |
ceiling on the urban tand now proposed is |
trick and a joke of the century against
the rural people. Such is our politics of

deception.

fperhy i pwdt 0o B

Sir, I want to make it clear on behalf
of the thinking rural people that even if
we, the rural families have to suffer, we
would rather suffer alone in  nationai
interests than advocate and urge in ven-
g=ance and bitterness and in a shortsighted
way for the imposition of a like ceiling on
urban property and income as we would,

thereby, severely impede the economic
growth of the country and perpetuate
roverty, malnutrition, disease, unemploy-

ment and finally strife; instead of ushering
in an egalitarian society in which poer
people are provided with their basic needs.

]Nehru had said.

Nehru's socialism which calls for hard
work, more production of wealth in the
country first and fair distribution next.

, | When they think of ushering in socialism
income, |

whereas the Urban Land Ceiling Bill ap-]

through a policy of imposition of ceiling
on property and income, I quote what
Intervening during a de-
bate in the Rajya Sabha on a non-official
resolution wurging steps for fixation of a
ceiling for individual incomes at Rs. 25,000
a year, he said :

“Socialism is not something which can
be defined as a dead level of poverty.
I don’t think socialism can be equated
with poverty. You may call it a dead
level of poor people in the country.
That is not an ideal to be aimed at.
Socialism becomes socialism only when
there is something worthwhile to sn-
cialise, when there is wealth to socialise,
when the productive apparatus is func-
tioning so that it produces wealth which
does not concentrate in the hands of a
few. Therefore, it becomes quite essen-
tial for a country like ours where the
level of living is low, to produce more
wealth and to see that wealth is properly
distributed. The most important thing
is production of wealth. Everything else

is secondary.” wnm 81 16 In- . g
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“Tke question of reducing disparitizs™
Nehru said, “could be looked at from two
voints of view—raising the people from
the bottom up and reducing the incomes
or standards of a few people at the top.”
Both processes had to continue. The major
process was raising the people from below,
because ‘lowering the people at the top is
psychologically satisfying, but it does not
make any difference financially. Essentially
you have to increase the level of the people
below. You can do it by much greater
production of wealth.

Sir, hercafter, let no ceiling Bill affecting
the growth of national economy be brought
forward before Parliament. It is a crime
against the poor people in India to put
the slightest obstacle to the growth of our
nitional economy. [ would quote here
Edmund Burke :

“Magnanimity in politics is not seldom
the truest wisdom;

And a great empire and little minds

go ill together : .

When we plan for our lives, our schocls
hespitals and our cities and our houses. we
must plan in a reasonably big way, always
aiming at expansion, betterment and beauti-
fication. Could the wondrous New Delhi
areas planned by the Britishers and the
Chanakyapuri area planned and built in
Nehru’s time been enchanting and exhilla-
rating as they are today if such an urban
Iand ceiling law was in force them ? Let
not the future generations condemn the
present Indian Government for their petty-
minded approach to the requirements of ine
new age we are living in.

1, therefore, appeal to the Prime Minister
to raise the ceiling on the urban land by
at least 300 sq. metres more for each cate-
gory of the urban land, T would also strong-
1v urge for paying a fair compensation for
the surplus land to be taken over and not
just a nominal or confiscatory value as is
row proposed. Tt should not be less than
75 per cent of the market value of ile
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land. Tt is possible that Uganda President
may not have agreed to pay as much com-
pensation as he has given now for the
property of the Indian citizens who have
left Uganda if he had the foreknowledge
of the mode of value fixed for the property
taken over by the Indian Government from
itls own citizens.

A city has no fixed boundaries., It ex-
tends and grows. 1t is a growing entity.
In a city, the land value increases abnorp
roally if with foresight and proper planning
new extensions are not formed and there
are not enough sites to meet the demands
of the needy. So it is the inefficiency of
the administration which, to a good extert,
causes abnormal rise in the value of urban
lund. We must also remember that there
is a great exodus of the rural population
to the cities especially during the last fifteen
years as opportunities for bettering their
lives in rural India have been slashed. Ur-
banisation of villages, affording proper op-
portunities to the rural people to raise their
incomes and generate sufficient savings in
rural India is the right answer to prevent,
to a good extent, this relentless, haphazaid,
nrecipitate exodus to the cities.

With these few words, Sir, I conclude.
Thank you.

SHRI HAMID ALI SCHAMNAD (Ke-
rala) : Mr. Deputy Chairman, Sir, ceiling
has been already fixed for the agricultural
property and some people who thought they
were wiser and had farsightedness, have
sold away their agricultural properties be-
ford this Act came into force and invested
in urban property. Now this ceiling is
hunting after them. Anyhow, from ithe
speeches one can make out that the people
who live in rural areas want a ceiling to
b= fixed for the urban property and people
living in urban areas and who have urban
wealth, want ceiling to be fixed for agri-
cultural property. We do not quarre!l with
the principle and the ideology. On the
other hand, my submission is that there
should be a ceiling on the income of a
family so that we may have a sense of
economic equality in this country. Every-



57 Urban Land (Ceiling

body thought that there would be a ceiling
cn urban property. But the Bill relates to
ceiling on vacant land only. I know that
there are some practical difficulties in fixing
a ceiling on urban property. As far as
land is concerned, we can say that it should
be given to the tiller of the soil. But we
cannot say that a person who is occupying
a house on rent should become the owner
of that house. You cannot adopt that
principle here, as we do in regard to land,
where we say that whoever owns or oc-
cupies the land is the owner. There are
practical difficulties here.

MR. DEPUTY CHAIRMAN : It is not
that whoever occupies can become the
cowner.

SHR1 HAMID ALI SCHAMNAD : [
was saying the same thing. There is an-
cther difficulty in regard to the smailler
towns where the housing problem is acute
In such towns, middle-class people used to
construct houses for renting them. out after-
wards at Rs. 50 or Rs, 60 per month. Such
people will be discouraged from investing
money in the construction of small houscs
for the benefit of their fellow-citizens. The
best way to solve this problem is not to
bring in ceiling on urban property, but im-
pose a ceiling on the income of a person
or a family. Let the maximum limit be
Rs. 5,000 and the minimum be Rs. 1,000.
This would be the best way of bringing
in socialism to our country.

Sir, T would like to draw the attenticn
of the hon. Minister to another aspect of
tke matter. When you impose a ceiling cn
urban vacant land, the people who have
money and whe have already put up build-
ings will not be affected. On the other
hand, some poor people who might not
have been able to construct houses for want
of funds, people like Government officials
and so on who might have purchased some
land and waiting for better days to come
so that they could have the money and
construct houses, will be affected. The
vacant land from such poor people will
be taken away. For example, in a city
like Bombay or Delhi or Calcutta, if a
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person has got 30 cents of vacant land
and nothing more than that, the surplus
land would be taken away from him be-
cause of this ceiling law as he had not been
able to construct a house there. In such
cases, adequate compensation should be
paid. This is my submission.

Another thing is that a ceiling has been
fixed in regard to the future construction of
buildings especially in regard to the base-
ment and the foundation ceiling. But what
about the multi-storeyed buildings ? Can
he have a four-storeyed building in furture ?
1 think he can go up to sky; there is no
limit.

SHRI K. RAGHURAMAIAH : Subject
to the regulations in regard to building and
foundation.

SHRT HAMID ALI SCHAMNAD : The
main idea is to discourage a person fiom
constructing a palatial house. Only the
eround area is being restricted. My sub-
mission is that this should be considered.
I would also suggest that wakf property
may Kindly be exempted, if it is not already
provided for.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATION REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : Dr.
Kurian supports you in this.

SHRI HAMID ALI SCHAMNAD : Sir,
Government should see that a ceiling is
fixed on the income of a person. They
should bring it as early as possible so that
there may not be disparities among capita-
lists, industrialists, big house owners and
reople who have got properties. Otherwise
there would be jealousy because one may
think that he alone is affected. Therefore.
the best way is to see that economic equa-
lity is maintained by imposing a ceiling cn
the incomes. Thank you.

MR. DEPUTY CHAIRMAN Shri
Khurshed Alam Khan, Ten minutes please.



59 Urban Land (Ceiling
SHRI U. K. LAKSHMANA GOWDA
{Karnataka) : Is there no lunch ?

MR. DEPUTY CHAIRMAN : At 1.30
we shall break for lunch.

SHRI KHURSHED ALAM KHAN
(Delhi) Mr. Deputy Chairman, Sir, I
support the Urban Land (Ceiling and Re-
gulation) Bill, 1976. This is a long-awailed
Bill, seeking to impose ceiling on urban
Iand holdings und regulation of construction
of buildings on such land.

The Bill is really overdue but, Sir, 1 is
really surprising how you are going to
piece together the strips and bits of Jand
which will be acquired and utilise them
gainfully. We have, however, received this
Rill with mixed feelings of satisfaction and
a little disappointment also. The Bill 15
welcome because this is the first definite
step to check profiteering, ownership and
possession of urban land in a few hands
because now the land ownership will be
cn a graded basis, making equitable distri-
bution possible. 1t is disappointing in the
cnse that the original idea of ceiling on
urban property will not materialise and ths
requirements of social justice will not be
wholly met. In view of the dimensions
of the problem involved, it is however,
better that a cautious step should be taken.

In regard to future construction of resi-
dential buildings, a limit oa the plinth
area has been stipulated, which will natural-
ly discourage and prevent luxury housing
and enable less affluent persons to obtain
the scarce building material for the cons-
truction of their houses.

Sir, it will certainly help in bringing
down the prohibitive land prices, particu-
lzrly in Delhi and other metropolitan cities,
and other metropolitan cities and also con-
centration of land only in a few hands will
be stpped.

While defining “ownership of land”—-
vide clause 2(1)—hire purchase agreement
has also been covered. Here, Sir, I would
like to mention that this needs some con-
sideration as it may benefit colonisers only
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at the cost of the people who have paid
the money but have not been able to take
possession of the land.

The main urban problem today is the
rapid increase in population. Such mea-
sures will not solve the problem wholly.
Really speaking, formulation of a compre-
hensive policy to regulate urban growth
cannot be avoided any longer.

Sir, in the absence of any reliable statis-
tics, it is difficult to guess as to how much
excess land will be available under this
rroposed graded ceiling—categories (a),
(b), (c) and (d). Particularly in Dethi it
may not be a fruitful exercise as Delhi is
mainly a built-up area, as we know, and
very little vacant land is available. The
rest of the land has been acquired either
by the Delhi Administration or by the va-
rious other authorities.

Sir, since there will be a limit on the
plinth area applicable to new housing
which will be generally appreciated, it will
be possible for a larger number of people
to have a roof over their heads. But this
will be possible only if the Housing Boards
or the DDA, particularly in Delhi, go in
for the Janata Group Housing schemes in
a really big way. Not only the DDA but
1 suppose, the Life Insurance Corporation
will also have to finance such schemes so
that all the people who need a roof over
their head would get a rtoof over their

‘head in the shortest possible time.

Another advantage that is likely to flow
from this piece of legislation is that in
future less private savings are likely to be
invested in real estates and this will make
sume funds available for channeling into
other gainful enterprises.

Sir, clauses 26 and 27 of the Bill impos-
ing restriction of prior approval of property
transfers, will exercise a check on under-
valuation, evation of stamp duty and
benami wransfers to a certain extent. It will ~
also help to check soaring prices of land
in Delhi and the colonisers will not be able
to exploit the situation to their advantage
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But in this connection, I would certainly
lika to point out that the houses which aie
built on less than 500 square metres
should not be covered by these restric-
tions and there should be no
restriction con their transfer. Otherwise, thers
will be a lot of harassment to poor people
and once they are also brought under this
restriction, you know what complications
and implications will arise.

Sir, the exemption allowed vide clause
19 appears to bc well justified but the
authorities will have to bc rather vigilant
and see that the real purpose is not defea-
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ted. In this regard, particularly I would
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land and the urban land. So, this will have
to be examined rather carefully before we
take the decision.

Sir, the master plan covers some urban
aud some extended areas of Delhi. Now,
apart from this, in Delhi there is another
problem of what we call the urban villa-
ges. They will have to be given special
consideration. Besides the urban villages
there are 300 rural villages in Delhi and
the rural villages have the traditional
problem of lal dora which the hon. Minis-
ter Mr. Bhagat knows very well. I suppose
that lal dora problem also needs special
consideration and something has to be done

like to mention that although the Wakf j2bout it. Sir, in the union Territory of

lands have been exempted, many of the

DDA and unless those disputes are settlea
it would not be possible to safeguard the
interest of the Wak{ Board and the Wakf
lands in Delhi.

Sir, it is a known fact that bigger and
congested cities are growing and expanding
fuster than the smaller towns. For instance,
in Delhi about two and a half lakh of
people are added to the population annual-
lv. Therefore, speedy implementation of
plans to reduce the congestion and pressure
on the city is very necessary. In this connce-
tion, I suppose the National Capital Region
plan needs the priority and once the pri-
ority is given to this scheme and the ring
towns are developed, surely we will be able
to give greater benefit to the people of
Dethi who are today suffering for lack of
living accommodation, particularly in old
Delhi, which is known as Shahjebanabad.

Sir, according to Schedule 1 of the Bill,{
Delhi is in category A but here I would:
like to point out that Delhi’s case is sligh-
tly different to other metropolitan cities In
the first instance, the Union Territory of
Delhi’s total area of 570 sq. miles is cover-

lDelhi, apart from the

Wakf lands are under dispute with the |3r€ two other towns
' Planning Organisation take separately for

ed by the Municipal Corporation of Delhi.
Normally, the urban land is considered
that land which is covered by the jurisdic-
tion of a Municipal Corporation or a
Municipality. But here in Delhi there is
no definite demarcation between the rural

main Delhi, there
which the Town

town planning, i. e. Najafgarh and Narcla.
Narela, incidentally, also happens to be
one of the ring towns and its development
is very much in the offing, Therefore, what-
ever is there today as the rural area will be-
converted into the urban area very shorily-
and this matter has to be considered:

Sir, the Delhi Development Authority
will perhaps be the agency for allotment
of surplus land. But here I entirely agree
with other friends that the DDA should
rot make it a profiteering venture, because
up to now the DDA has been making lots
of profits, which is indicated from the fact
that the DDA in 1957 started with a revolv-
ing fund of Rs. 5 crores which today it
has multiplied vp to Rs. 100 crores. Sir,
the object of the Bill is to prevent con-
centration of urban land in the hands of a
few persons, and this should not be defea-
ted in any way by either wrong implementa-
tion or by allotting Iand to the wrong
people.

Sir, in the end, I would like to say that
such owners who have already built houses

! eccording to the building plans in force of

the Delhi Municipal Corporation of Delhi
should not suffer as a result of this Act in
any way—because they have constructed
their buildings according to the bye-laws in.
force, their interests should be protected.
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Sir, to Delhi we need to give special con-
sideration because unlike other metropcli-
tan cities Delhi has got its own specific
problems and specific character.
Thank you, Sir.

MESSAGES FROM THE LOK SABHA

I. The House of the People (Extension of
Duration) Bill, 1976.

II. Extension of the term of office of the
present members of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes

SECRETARY-GENERAL : Sir, I have
to report to the House the following mes-
sages received from the Lok Sabha. signed
by the Secretary-General of the Lok

Sabha :— o o

@

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the House
of the People (Extension of Duration)
Bill, 1976, as passed by Lok Sabha at
its sitting held on the 4th February.
1976.”

(II) ot

“I am directed to inform Rajya Sabha
that Lok Sabha, at its sitting held on
Thursday, the 5th Februoary, 1976, adop-
ted the following motion:

That this House do intimate to
Rajya Sabha that the term of office of
the present members of the Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes from Lok Sabha, has
been further extended wupto the 3lst
March, 1976 and do recommended to
Rajya Sabha that they do take such
action as they may deem fit in re-
gard to the association of the mem-
bers of the Rajya Sabha with the
said Committee.”

Sir, I lay the Bill on the Table.
MR. DEPUTY CHAIRMAN: The

House stands adjourned till 2.30 ».M. today.
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The House then adjourned for
lunch at  thirty-three  minutes
past one of the clock.

The House reassembled after lunch at
thirty-two minutes past two of the clock,
i Mr. Deputy Chirman in the Chair.

THE URBAN LAND (CEILING AND
REGULATION) BILL, 1976—contd.

SHRI U. K. LAKSHMANA GOWDA :
Mr. Deputy Chairman, Sir, we have been
discussing this Urban Land (Ceiling and
Regulation) Bill, 1976. Going through the
Bill, it is very difficult to decide whether to
support it or to oppose it. So far as the
history of this Bill is concerned, I have
made some remarks earlier on this. This
is a Bill which was thought of in 1970-71
when the ceiling on agricultural property
came and just to satisfy the agricultural
community the Government wanted to bring
some ceiling on urban property and this
was thought of. It was conceived, carried
by so many Ministers including my hon.
friend Mr. Om Mehta. Then eventually it
was passed on for delivery to my friend,
Mr. Raghu Ramaiah. This is a case
where a mountain in labour has produced
finally a mouse, and it is a very compli-
cated mouse. So. I must congratulate
Mr. Raghu Ramaiah, As Mrs. Sumitra
Kulkarni was saying, he has done the best
of a bad job; it was a very difficult one
and the birth pangs have been heard
session after session. Any way, I must con-
gratulate him that to some extent, a begin-
ing has been made.

Sir, looking at the Bill, I find that there
is a complete deviation from what the Gov-
ernment had in view when they brought the
ceiling on agricultural property here. At
that time, my friends here should know
that in the case of Agricultural sector the
means of production itself was limited to
either 10 or 18 standard acres, on the basis
of an income at that time a gross income
of Rs. 7000 for a rural family. It would
reduce itself by 50 per cent, to provide
Rs. 3500 only as a net income which was
supposed to provide a decent enough life
for a family of five or what ever it is.
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